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(4) of section 7 of the Industries Develop-
ment and Regulation Act, 1951. [Placed
in hibrary. See No. LI-1631/69].

NOTIFICATION UNDER THE COMPANIES ACT,
1956

SHRI JAGANNATH PAHADIA'*:
Sir, I also beg to lay on the Table a copy
of the Miustry of Industrial Develop-
ment Internal Trade and Company
Affairs  (Department of Company Affairs)
Notification G S. R No. 14b5, dated
the 17th May, 1969 (in Englsh), pub-
Lishing the Cost Accounting Records
(Motor Vehicles) Rules, 1969, under
sub-section (3) of section 642 of the Com-
panies Act, 1956. [Placed in lLibrary.
See No. LT-1509/69]

ANNUAL REPORT AND AccounTs (1967-68)
oF THE HEAVY ENGINEERING CORPORATION
LiMitep, RancH1 AND RELATED PAPERS,

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) Sir, I beg to lay on the
Table, under sub-section (1) of section
619A of the Companies Act, 1956, a copy
each of the following papers :—

(1) Ninth Annual Report and Ac-
counts of the Heavy Engineering Cor-
poration Limited, Ranchi, for the year
1967-68, together with the Auditors’
Report on the Accounts.

(1) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT-
1633/69 tor (1) and (u1)]

STATEMENT SHOWING THE SUPP-
LEMENTARY DuMANDS FOR GRA
NTS FOR EXPENDITURE OF THE
CENTRAL GOVERNMENT (EXCLU-
DING RAILWAYS) FOR THE YEAR

1969-70.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) . Sir, on
behalf of Shri P.C. Seth1 I beg to lay on the
Table a statement showing the supplemen-
tary Demands for Grants for expenditure
of the Central Government (excluding
Railways) for the year 1969-70.

MOTION RE EXTLNSION OF TIME

FOR PRESENTATION OF THE RE-

PORT OF THE JOINT COMMITTEE

OF THE HOUSES ON THE CODE

OF CIVIL PROCEDURE (AMEND-
MENT) BILL, 1968

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : Sir, I beg to move:
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““That the time appomted for the pre-
sentation of the Report of the Jomnt
Commuttee of the Houses on the Bill
furthe: to amend the Code of Cavil
Procedure, 1908, be extended up to
the last day of the Seventieth (Novem-
ber-December  19bg) Session of the
Rajya Sabha.”

The question was put and the motion was
adopted

THE PRESS COUNCIL
MENT) BILL 1969

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Mr. Gural.

SHRI BHUFESH GUPTA (West Ben-
gal) I would like to know from the
Minister as to what has become of the
recommendations of the Press Advisory
Council ?

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA) . You know the par-
hamentary practice There 1s nothing
before the House. Let him formally
move the Bill with his openng remarks

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRIT I. K. GUJRAL) . I beg to move:

“That the Bill to amend the Press
Counail Act, 1965, be taken 1nto con-
sideration.”

(AMEND-

This 15 a very simple Bill to vahdate
the Ordinance which the Government
issued on 2oth June 1969 As you would
have noticed from the Ordinance, the only
attempt made n this Ordmance and the
Bill 13 to make the term of the Chairman
and Members co-terminus. The term
of the Chairman was to expwre on grd
July and that of the Members on 15th
November 1969 One of the recommen-
dations made by the Advisory Commttee
of Members of Parliament on the Press
Clouncil was that the terms should be made
co-termunus The Government has ac-
cepted that recommendation and there-
fore, the term has been made co-terminus.
We have naturally taken a vary serious
note of the recommendations made by
the Adwvisory Committec and the Go-
vernment 1¢ now 1n the process of drafting
a Bill in the ight of the recommendations
made.

SHRI BHUPESH GUPTA Have
you accepted all the recommendations ?

SHRI I. K GUJRAL It will be di~
flicult to make a categorical statement
at this stage whether we have accepted or
not. I can only say
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SHRI BHUPESH GUPTA : The Mi-
nister has said that they are drafting a
Bill on the basis of the recommendations
of the Committee. Now the recommen-
dations were unanimous, with the Minis-
ter in charge at that time being the Chair-
man of the Committee. All the parties
were represented, I was also a Member,
They were unanimous. The recommen-
dations were sent to the Government last
yea~. We were given tc understand
that since they were unanimous recom-
mendations, there would be no difficulty
in having them accepted. Till now we
are not given a categorical assurance
even though they were unanimous re-
commendations, that they have all been
accepted. Only we find a part of the
thing is taken up, the one for extension
of life. That is not the main thing. A
whole number of recommendations have
been made, specially in order to give a
due place to the working journalists and
also the small and medium papers. I
now find no reason as to why there is no
commitment. The House appointed the
Committee on the very serious disclo-
sures made by Shri Ganga Babu and many
other Members. The Committec was
appointed and we were asked to work
overtime from day to day and submit the
report. In fact we worked oveitime,
everybody knows. Then we gave the
recommendations. The Minister gave an
assurance. Now we find that because
of pressures from some press barons they
are being tampered with or delayed.
Can the Minister make a categorical
statement as to what are the difficulties
in accepting the unanimous recommenda-
tions to which a Cabinet Minister—the
Muister in charge—was a party ? Letit
be explained. Do I wunderstand that
some barons are going to pressurise the
Government to the point of delaying the
thing which should have been brought
before the House last year itself ? Mr.
Sinha is here. With all respect to him
I will say that he was not at that time in
charge of that Ministry. He has inherit-
ed it. I would like to know from the
new Minister why there is delay when
a clear assurance was given and we were
made to work overtime to expedite the
matter ? Certainly the recommendations
were good as you will see. It gives a
due place to the working journalists
and the small and medium papers. Against
monopolies some recommendations are

there. These have been shelved. Kindly
explain why this delay is there over
this ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
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COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA) : With all respect,
may I know why my hon. friend is
ratiling here and may I know how he
has come to this conclusion that we have
rejected the proposals ?

SHRI BHUPESH GUPTA I have
not come to any conclusion. The only
conclusion I have come to, which is ob-
vious, is that you have not yet made a
categorical statement that you have ac-
cepted the recommendations.

SHRI SATYA NARAYAN SINHA
If he will have some patience, he will
find that that is one of the recommenda-
tions we have accepted hecause in the
nature of things it could not be delayed.
A Bill is being drafted and when the
whole thing will come before the House
he will come to know the exact position.

SHRI BHUPESH GUPTA : Here was
a recommendation by a Committee of
the House. Are we not entitled to know. ..

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : What he says is, one
of the recommentions could not wait
and is being implemented through this
Bill. Others are wunder consideration.
There is some point in it.

SHRI A. G. KULKARNI : We want
to know from the Minister, when there
was a unanimous recommendation from
the Committee and when the working
journalists and the small papers are in the
frying pan, what is weighing with the
Government to delay this matter ? If
they are not under the pressure of press
barons, let him say so and then we will
be satisfied.

SHRI I. K. GUJRAL : It is very un-
fair to me that before I could finish the
hon. friends have tried to jump to con-
clusions. Kindly let me have my say
and later, If they are not satisfied, then
they can say anything they like.

SHRI A. G. KULKARNI Unless
you say that you are going to accept
everything . . .

SHRI I. K. GUJRAL : I am not
going to say anything like that. I will
say in the style which I prefer. The
main point is, the Committee was ap-
pointed and let me clarify this misimpres-
sion that it was a Committee of the House.



3471 Press Council

(Shri I. K. Gujral]

It was not so. It was a Committee ap-
pointed by the Government of the Mem-
bers of Parliament. There is a difference
between the two. Then hon. Members
need not get upset about anything. So
far as the spirit is concerned, the Govern-
ment has favourably viewed them. I am
unable to make a categorical statement
at this stage because the very process of
bringing forth the Bill involves certain
consultations, consultations with the
journalists, with those who run the
papers, the Press Council and others and
it will be unfair on my part . .

SHRI BHUPESH GUPTA
point of order,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Mr. Gupta, you should
have the patience to hear the Minister.
You will have your turn to say whatever
you like. Nobody is being stopped.

SHRI BHUPESH GUPTA : You are
in the Chair. It is not consultation.
That stage was over. We called witnes-
ses before the Committee but why this
consultation again ? He would have seen
that witnesses were called.

SHRI I. K. GUJRAL : I am sorry
that my entire speech is being interrupt-
ed and it will be appearing disjointed.
About the questions asked, I think you
have allotted g hours for discussion and
Mr. Gupta will have sufficient time to
have his say and if he is not satisfied after
I have explained, let him say what he
likes and I will reply in my own way.
I'he main point is that a Committee of
the Members was appointed and I must
say to the credit of the Committee that
they have gone thoroughly into the pro-
blem. They have come out with their
report which I think is one of the very
good reports and I must offer my com-
pliments to the Members who worked on
the Committee and gave their time and
attention and the report they produced
is very respectable but since the very re-
port itself involves that before a legisla-
tive measure is being brought before the
House, I must gc through the process
of consulting the journalists, the press
owners, the Press Council and all the
others concerned, it will be unfair on
my part to make a categorical statement
just now before that process is completed,
Therefore deliberately I am not making
an announcement that the Government
has or has not accepted in principle. My
friend made the point that the Commit-
tee had some evidence of these interests

On a

and they have come to these conclusions |
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| but please draw a line between the two.
The  Comumnittee consulted these inte-
rests at the stage when they were deli-
berating over it. Then they came to
certain conclusions. It is expected of
me and of the Government that I should
be able to go to them again with the re-
commendation of the Committee and
obtain their reaction and in the light of
the reaction, to come to conclusions and
then come before the House with my re-
commendations on the Bill as to how we
look at it. This is the normal procedure
which should be followed and it will be
correct and I hope this august body does
not expect me that I should do anything
which is not correct both in procedure
and in spirit. In the Press Council, 1
must say to the credit of the Council and
the Members who were functioning in
it, by and large the Council has discharged
the responsibilities in the way in which
we expected. T think the setting up
of the Press Council is a turning point
in the history of our journalism and in
the preservation of the freedom of the press,
and since we are all keen that the freedom
of the press must be preserved—and
freedom of the press is one of the things
enshrined in our Constitution—1 think
there is a very good custodian of the
freedom of the press in the Press Council
that has been set up. As the House
might have noticed from the second an-
nual report which was placed on the Table
of this House, the Press Council has dis-
charged its responsibility creditably. Now,
whenever an organisation is set up and
it grows then, naturally, a stage must
come when we must review its growth,
try to resolve its difficulties and make
such changes as would further streng-
then that organisation. I think the Com-
mittee of Members of Parliament has
done good work in that direction, and
when I come up with a detailed Bill in
the next session—I hope in the next ses-
sion—then I think this House will be in
a better position to examine the working
of the Press Council and their future,
and the type of work that is expected of
them. In today’s context I would only
say this thing—because some debate is
going on being initiated by some interest-
ed interests in some papers—that to this
Government freedom of the press is not
a matter of policy only ; it is a matter of
commitment. This Government stands
committed to the freedom of the press
and we are going to preserve it. Since
we are the upholders of the Constitution
where freedom of the press has been en-
shrined, we shall see to it that the free-
dom of the press is preserved in every
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sense. Thercore, if some people choose
to use that freedom to criticise us or to
tell us that we arc not upholding the
freedom of the press, I think they are
being unfair to us, and I would only say
at this stage, Sir, that this Bill is only to
amend that part of the original Act where-
by the term of office of the members and
of the Chairman has been made co-ter-
minus up to gist March, 1g70. I would
not like to add much here but, after I
have heard the Members, in my own
humble way I shall try to meet the points
made by them. Thank you, Sir.

The question was proposed.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : There is an amend-
ment tabled by Shri Ganeshi Lal Chau-
dhary. I do not find him here. So it is
not moved. Mr. Lokanath Misra.

SHRI M. N. KAUL (Nominated)
Sir, what is your decision on the scope of
discussion on this Bill. Is it limited to
the Bill only, or can we discuss the re-
commendations of the Committee because
that point will arise.

THE VICE-CHAIRMAN (SHRI M-
P. BHARGAVA) : It should mostly be
on the amending Bill.  That is the usual
practice.

SHRI RAJNARAIN (Uttar Pradesh) :
‘““Mostly”’.

SHRI LOKANATH MISRA (Orissa):
Mr. Vice-Chairman, the  question
that has been put by Mr. Kaul was pro-
bably the least expected of him. A per-
son of his experience should not have put
this question to the Vice-Chairman to
put him into any harassment and to put
the House also into harassment.

SHRI M. N. KAUL : I put the ques-
tion because I did not want any contro-
versy to crop up during the debate.

SHRI LOKANATH MISRA : With
his experience as Secretary of the Lok
Sabha for more than fifteen years and
membership in this House for more than
three years, if he does not know what to
discuss on a Bill, then I am surprised at
his experience.

SHRI A. D. MANI (Madhya Pradesh):
Come to the point.

SHRI M. N. KAUL : What is the point
you. are making ?
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SHRI LOKANATH MISRA : T shall
be making the point. Now I am meet-
mg your point. I shall be makirg the
point after I have met your point.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) After meetirg the
points e will come to making the point.

SHR1 LOKANATH MISRA : Now,
Sir, the Minister tried his level best to
give an explanation for the delay n ac-
cepting the recommendations of tte Ad-
visory Ucommittee,

SHRI A. D. MANI : We have not dis-
cussed them.

SHRI LOKANATH MISRA : He is
the person to accept them.

SHRIA.D. MANI : But we must discuss
them before he accepts them.

SHRI LOKANATH MISRA : Now,
Sir, asindicated by Mr. Mani, the report
of the Advisory Committee should really
be discussed in this House. That is a very
valid point that Mr. Mani has made,
but I do notknow whether the Government
is prepared to discuss the report of the
Advisory Committee i this House before
acceptirg it. Till today they have not
accepted it and we do not know which part
of the recommendatiors are going to be
accepted. But one thing, very surprising,
has bappened in the meantime. The hon.
Minister said while movineg the Bill that
Jhey have accepted a part of it and there-
fore the Ordinance and this Bili. Now,
Sir, the recommendations of the Advicory
Committee were made available 10 the
Minister much before we sat last either
in the Rajya Sabha or in the Lok fabha.
There was time for them. if they wanted
to accept that particular part of the Com-
mittee’s recommendations to make the
term of the Chairman co-terminus with
that of the members of the Council. to
bring forward a small Bill. They bave got
so much used to these Ordinances that
whenetver anything happens it occrurs to
them first to promulgate an Ordinance,
They do not want to face the House with
a Bill but they first promulgate an Ordi-
nance when the House is not in session
and then present the House with a fait
aceompli. 1 have been objecting to the
promulgaticn  of these Ordinances all
throvgh ond I know object to the promul-
gation of this Ordinance before bringing
forward this Bill, because there was time
for them to get the Bill passed last session
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itself, even if they accepted only on
recommendation for the present in the
recommendations contained in the report
of the Advisory Committee, namely the
recommendation to make the term of the
Chairman co-terminus with that of the
members of the Council.

Now, Sir, when I come to the working
of the Press Council, I would like to
indictate that it should have  proper
representation for the working journalists.
Along with that I would also like proper
representation for the small newspapers.
The small newspapers in the country have
long been neglected and so are their
representatives neglected in the capital
city of India. They are neglected in the
case of delegations sent to foreign coun-
tries; they are neglected in the case of the
Press Council as well. Therefore I would
plead that in the Press Council the work-
ing journalists and the small newspapers
must find a place. When they go to amend
the Press Council Act according to the
recommendations of the Advisory Com-
mittee, I hope that at least this point
would be taken into consideration and
the new Council would include working
journalists as well as the representatives.
of the small newspapers.

SHRI A. D. MANI : On a point of
informat'on.  Working journlists are
included in the Press Council, but the

kind of working journalists whoare
represented there do not represee the
profession. I want you to say—I hop you
will— that we should have proper re-
presentatives nominated to the Press
Council.

SHRI LOKANATH MISRA : I quite
agree on that point. Since Mr. A. D,
Mani is an eminent working journalist
himself. T stand corrected. I should like
that real working journalists rather than
pseido-journalists should get a place in
the Press Council. (Interruptions) I am
told that many who have got a place now
in the name of working journalists are
not working journalists actually. There-
fore, proper screening must be made.
The panels of names that are submitted
for inclusion in the Press Council should
be screened properly before the members
are included in the Press Council to ve-ify
whether they are real working journalists
or pseudo working journalists.

Now, Sir, as for the past working of the
Press Council, I would like to indicate
that T do not consider the work done by
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ficant, anything extraordinary.

SHRI A.D. MANI : Waste of money.

SHRI LOKANATH MISRA : Yes,
it might be said that it has almost been
a waste of money. With the present
composition the Press Council does not
command the support of the profession
as a whole, and therefore I suggested that
if the actual working journalists get in,
then it would command much better
support from the profession as such.
In the course of their working for the last
three years or more what have they done ?
If we want to know about the working
of a particular organisation or institution
we must go into the analysis of their
woring also. The hon. Minister made a
general remark that by and large the
work of the Council has been satisfactory.
Since the Ministry is responsible for setting
up the Council one could always expect
the Minister to say by and large it has
been satisfuctory even if he found that it

was unsatisfactory. If he had found it
really satisfactory he would have said
that the working of the Press Council

has been excellent, more than satisfactory.
That he has only said that it has been by
and large satisfactory goes to prove that
it has not satisfied the Minister and since
the Press Council still exists he had to
say that by and large it has been satis-

factory.
Now, Sir, the point that I want to
make here is how far this Press Council

has been able to tone up the standard
of the newspapers. I would like to indicate
through you to the hon. Minister and to
the House the standard maintained by
some of the papers in this country. I can
off hand mention two papers at least.

One is the Blifz and the other is the
Patriot. ‘The Patriot is a pamphlet of
falsehood.

SHRII. K. GUJRAL: Don’t stop with
the two. Go further; have courage.

SHRI LOKANATH MISRA : If there
is anything true that comes out in the
Patriot T am prepared to compliment it
also. Butasitis, Ifind that the first story,
the second story and other main stories
that appear in that paper give one the
impression that it is only a pamphlet of
falsehood, and probably . .

SHRI A. D. MANT : Perhaps you don’t
know; there are stories from the other
side also.

SHRI LOKANATH MISRA : Which

the Press Council to be anything signi= | side ?
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SHRI A. D. MANT : From that side.
Indicating the Treasury Benches).

. SHRI LOKANATH MISRA : Asa
Journalist you may be knowing.
A gest v (fagre) @ uw e g

fearidy &1, sgar oy ¥ET Fifaw

SHRI LOKANATH MISRA : I do
not know whether Mr. Suraj Prasad reads
that because there is some affinity between
the name Swaraj and Suraj. Even then
I have my doubts whether he reads it
because there is so much regimentation
in the Communist Party that if he had
read Swarajya certainly he would have
been out of the Communist Party. There-
fore _a gentleman who does not read
Swzrajya. has absolutely no right to say
whether it is a paper of hyprocrisy or not.
I do not know if the gentleman is in a
position to read English because he al-
ways speaks here in Hindi. I doubt
whether he knows English and therefore
his remark about my newspaper is some-
thing which should not have been done
on the floor of the House at least. Now,
what I said pained so much Mr. Suraj
Prasad who is a Communist. The cat is
out of the bag. Mr. Suraj Prasad has his
affinity  and allegiance to  Moscow.
Moscow  is their dreamland.  (Interrup-
tions) You will have your say. Moscow is
the place from where they get their
directions for the party ideology. Moscow
isthe place from where they getinstructions
as to their activity. The source of inspira-
tions of Mr. Suraj Prasad and the Com-
m1aist Party -and bread and Dbutter
of ths Communist Party as well as of
the Patriot are the same—Moscow aad
the Communist Government of USSR.
Natllrally we can understand him getting
up in defence of the Patriot.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : After meeting the point
of Mr. Kau! I thought Mr. Lokanath
Misra will stick to the amending Bill.

SHRI LOKANATH MISRA : How
can I remain within the ambit of the Bill
when there are so many irrelevant inter-
ventions ? Now Blitz is another paper
which is a complete rag. IfI had a worse
word for it I would not hesitate to use it.

s ATy - gFar @ Twafaar
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SHRI LOKANATH MISRA : But
these are papers belonging to this country.
The greatest hypocrisy is that these
papers draw their money and inspiration
from Soviet Russia, yet they are allowed
to function, in spite of the Press Council
in this country as Indian newspapcrs.
Thatis the difficulty in this country that
the Press Council aswell as the Informa-
tion and Broadcasting Ministry has been
allowing such  newspapers which are
financed, fed and inspired by foreign
countries to function here in the name of
Indian newspapers. As I said the Blitz
is another rag. I do not have a worse word
for it; or else I would have used it.

SHRI KRISHAN KANT (Haryana) :
What do you think of Current ?

SHRI LOKANATH MISRA : Tdonot
read Current. Ifyouread Gurrent, you can
give your reaction; there is no difficulty
about that.

Now, Sir, how has the Press Council
been able to tone up the standard of the
Blitz ? The Blitz writes anything in
favour of Soriet Russia, anything in
favour of the Communists. All the same
itis allowed to function as an Indian
journal. Tf the Press Council had been
helpful in toning up the standards of these
newspapers and journals then I could
accept the contention of the Mini ter
that the Press Council has done a job.
How many times have they called for ex-
planations from these ncwspapers which
are  pamphlets of falschood ? And
talschood, I suppose, is not one of the,
basic ethics of journalism. If that is so
why did not the Press Council deal with
these people who are resorting to USSR
propaganda and falsehood and nothing
else ?

SHRI M. RUTHNASWAMY (Tamil
Nadu) : Itis the same thing.

SHRI LOKNATH MISRA
they are the same thing.

Yes;

Now, Sir, the Press Council has to look
after the well-being of the Press. T would
like to ask the Government whether they
have received any information from the
Press Council regarding the investment
of foreign money in the newspapers here.
There was such a demand in both Houses
of Parliament regarding foreign invest-
ments in some of the newspapers here
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and the Minister in one of the House—I
forget now in which House—replied that
there was some truth in the comments
made that the Patriot had either borrowed
or surreptitiously got some money from
the Russian sources. If thatisso, I want
to know whether any probe has been
conducted by the Press Council into the
authenticity or otherwise of the state-
ment and if it is a fact that money has
been got from Soviet Russia what has been
the recommendation of the Press Council
to the Government ?

AN HON. MEMBER : Time up.
SHRI LOKANATH MISRA : Are you

anxious to speak ? You will have your
time.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : But your time is also
limited. You have taken 15 minutes
already.

SHRI LOKANATH MISRA
I do not talk on irrelevant points.

THE VICE-CHAIRMAN (SHRI M*
P. BHARGAVA) : Out of three hours
you can have a certain portion of it only;
not the whole of it.

But

SHRI LOKANATH MISRA : I would
like the Press Council to be more compact
and I would like a work'ng journalist to
become the Chairman of the Press Co-
uncil rather than one of the jurists.
Now, the Government is in the habit
of taking jurists for any joh, for the chair-
manship of anything, any organisation,
any institution. This should be dis-
couraged.

1 P.M.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : They have done a good job.

SHRI LOKANATH MISRA : They
may have done a good job, but we must

also encourage journalists to do a good
iﬂb.

SHRI A. D. MANT : On a point of
information, may I ask him whether the
Indian Medical Council has a Supreme
Court Judge as Chairman or a doctor ?

SHRI LOKANATH MISRA : T would
like  journalists to come up and take the
ultimate resonsibility for the  Press
Council We must at least stimnlate the
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feeling among them that they can take
over the responsibilities of the Press
Council.

SHRI AKBAR ALI KHAN : It was the
demand and request of the journalists
that there should be a high judicial person
as Chairman.

SHRI LOKANATH MISRA : I do
not know what is the source of Mr. Akbar
Ali Khan’s information, but as far as
1 know the reaction of the working
journalists is that they would very much
like one of them to become the Chairman
ofthe Press Council. If that is not some how
acceptable to the Government, I do not
know how their thinkingis, then it should
be a distinguishedf person from public
life, but it should not be a Congressman
or any other partyman. Assoon as [ say
that it should be a public man, probably
Mr. K. D. Malaviya, a man who was
defeated thrice in the felections, would be
dumped on as the Chairman of the Press
Council.

THE VICE-CHAIRMAN (SHRI M.
P. FBHARGAVA) : Itis time for lunch.

SHRI LOKANATH MISRA : T will
take another five minutes.
THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA) : Please finish it now.

SHRI LOKANATH MISRA :
lunch I shall finish my speech.

After

THE VICE-CHARIRMAN (SHRIM.
P. BHARGAVA) : All right. He needs
refuelling. The House stands adjourned
till 2 p.m.

The House then adjourned for
Iunch at one of the clock.

The House reassembled after lunch at
two of the clock, the Vice CHAIRMAN
{Sur1 D. THENGART) in the Chair.

SHRI LOKANATH MISRA : Mr.
Vice-Chairman, Sir, when the House
adjourned for lunch T was speaking

about the ineffective way in which the
Press Council had been functioning. The
entire respousibility for the ineffective
functioning of the Press Council should be
put squarely on the Government. because
it does not have adequate powers neces-
sary. Had they the powers they would
have been in a position to deal with matters
which were their responsibility. Therefore
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I feel that the Press Council should be
given adequate powers nowto deal with
lapses on the part of newspapetes and
unless that power is given, it would remain
ineffective and the toning up of newspapers
would remain a far cry.

Now, Sir, the Pres Council had to face
certain difficulties in their functioning.
One of them was that when they wanted
to take some drastic action against a
newspaper which had violated the normal
ethics of journalism, it was not possible
todoso. Since they did not have the powers,
what they could do was to call for an
explanation and if they could persuade
the particular newspaper to send an
explanation, that was probably all that
could be done under the existing powers.
Instead what should be done is to endow
them with powers through which they can
call for an explanation and if the explana-

tion is not satisfactory, then adequate
punishment should be inflicted on the
newspaper concerned.

SHRI A. D. MANI : On a point of
order, the hon. Member represents the
Swantantra Party which stands for freedom.
Why do you want to punish newspapers ?
They are already punished by the curtail-
ment of newsprint.

SHRI BHUPESH GUPTA What
kind of point of order is this ?
THE VICE-CHAIRMAN (SHRI D.

THENGARI) : There is no point of order.

SHRI DAHYABHAI V. PATEL (Guja-
rat) : Exactly similar to what you do.
You have taught him.

SHRI LOKANATH MISRA : I want
that the newspapers in this country should
enjoy the maximum freedom possible,
but there are rags in this country which
resort to yellow journalism and the need
is how to admonish those who resort to
yellow journalism and antinational activi-
ties through journals and newspapers.
That is what I always want. For the safety
and security of the country, you need
certain restrictions, and in the name of the
freedom of the press you cannot go on re-
peating in your newspapersin the name
of independence of newspapers what Izze-
stia or Pravda goes on writing in Russia.
Therefore, the Press Council should at
least have the power to punish people and
take them to task who violate the journali-
stic ethics and get the apology published
in the concerned newspaper. That is the
Iast that can be done. Now, Sir, I was
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talking about the inclusiqn of workl_gg
journalisst. I want to make it very speciiic
here that one who really works —as :?
journalist, who is in the prqfesswx;) o
journalism directly, should qualify to be 3
member. Thereshould be a roll maintaine
by the Press Registrar. If it is maintaine
by the Press Registrar, there _would be no
difficulty in knowing who 15 an aCtll'la;
journalist and who is a pseudo-journa lls1 >
who gets into the Press.Counc'll in the
guise of or in the name of journalism.

The last point I want to make is very
important in the present context. l\/fir.
Gujral, Isaw in the newspapers, has ma t}
a statement regarding the freedom (:i
newspapers in the country, as distinct aIr_ll d
separate from their 1ndependence‘h b
has given a new shift that the press shou
be free in this country without indepen-
dence. Of course, I was fecling that way.
The press in this country is so gullded by
the Administration that when it sulls
them they call it free and when it does _no:
suit them, when they start writing agains
a certain policy of the Govcrnnlljent,
they say that the independence has been
lost. Now, if newspapers in the countrlylv
are only to take guidance from a Af
India Radio, there would be nothing left
in the columns of newspapers, except the
speeches of Mrs. Gandhi. Everything else
would be blacked out. That we do not
want in this country. We want both points
of view to get publicised in the “new§-
papers. So, what I am trying to stiesshls
that the Government should not take the
view that things which are S:rmral ]Odf
them, which go against their policy shou

1d
lacked out, or else they woul
o pene uas having lost their

dub  newspapers
independence. Newspapers should ha\tre
the real independence, real freedom to

bout a matter.

they feel like a
state whatever they fe O e the

ow, the Prime Minister .
;I:Ircss’ in the country is hostile to her. What
does she mean by that ? Indirectly it
means that she wants the press to come
round to her point of view. They haé’e
such a lot of patronage in their .hands

that . .

SHRI P. C. MITRA (Bihar) Has she
no freedom to express her opinion ?

SHRI LOKANATH MISRA : She has
the freedom.

SHRI DAHYABHAI V. PATEL : You
will not understand it by sitting there.
Sometimes you depend upon her *‘Meher-
bani”’ for your ticket and so you will not
understand it.
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SHRI LOKANATH MISRA : There '
are other things also involved in it. There
is the patronage which the Government
holds and which the Prime Minister holds
in her hands and it is the advertisement.
Suppose a small newspaper is deprived
of 1ts advertisement, then naturally it will
die out. Once they hear from the Prime
Minister that those who become hostile
to the point of view held by the Prime
Minister would no be patronised, there
will be no freedom in this country. Now,
I supposc the publicity department of the
Information and Broadcasting Ministry
might be distributing patronage through
advertisements and many newspapers
in this country very much depend upon
their advertisements. So, if they utilise
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advertisements as a tool for bringing round
all the newspapers in this country to their
point of view, it would be a very bad for
the country. Now, there has been a
wholesale infiltration by communists into
the Congress. The day may come when the
Congress, which is a democratic party,
may not remain so democratic in its
outlook. That day would be a very bad
day for the country, since the entire press
is kept under through this lack of patro-
nage or through the surreptitious means
which is in the hands of the Government
and the Prime Minister. Therefore, there
should be absolutely no attempt on the

part of the Government to influence the
press.

Thank you.
SHRI KRISHAN KANT : Mr. Vice-

Ghairmar, before I proceed with some of
the points which 1 wish to mention, I

would like to refer to one of the
point which my hon. friend, Shri
Lokanath Misra, mentioned. He

mentioned about the freedom of the
press and the distinction that is being made.
I hope there can be no difference of
opinion about the freedom of the press
which it should maintain, and the object
of the Press Council Act, which was passed,
is to establish a Press Council for the

purpose of preserving the freedom of the
ptess and of maintaining and improving
the standard of newspapers in  India.
The question reallvis, I agree with him
when he says that Government should not
interfere with the fieedom of the press. I
agree that Government have the power
to interfere with the freedom of the press,
but that power should be used the least
and all precautions should be taken to see
that Government do not interfere with the
freedom of the press. But I hope he will
not forget that there is a bigger thing,
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the money power, the joint stock companies
the industries and so on, which control
the newspapers, which also curb the free-
dom of the press, which do not allow those
papers lo express their views. Of course
those paper are free whenever they want to
say anything about Viet Nam. They can
say anything abut foreign «flairs. But when
it comes to the jute irdustry, steel industry
sugar industry or the budget, then they
are bound down by the hidden hands of
those people. They cannotl express their
opinion as journalists, they have not got
full freedom there

SHRI 8. S. MARISWAMY (Tamil
Nadu) : What has ownership got to do
with that ?

SHRI KRISHAN KANT: I will just
come to that. As a matter of fact we are
proud of the traditions of Indian jour-
nalism. Wken we were fighting the Briti-
shers, our newspapers played a I eroic role
in the national awakening. The difficulty
is, afier independence what happened?
When the economic struggle started, those
were the people who controlled the papers.
What is the present position of the press in
India ? T hope you will yourselves judge
whether they are really free papers or not.

The present position is that between 1960
and 1965 the total circulation of common
ownership  newspapers rose by 54.9
per cent—that is, when there is a chain of
newspapers. In 1964 these units accounted
for 67.8 per cent cf the total circulation of
all dailies in the country; the next year it
was 68.4 per cent; and in 1966 it was as
much as 73.6 per cent. These chain news-
papers are controlled by thestock Exchange
and the business people. They control
these papers. Do you think that they really
tepresent the public opinionin the country?
When industry is controlled by a few
hands, when all these tbings are done by
a minority of people, do you think that
they represent the view of the vast masses
of people in the country ?

In this connection I would like to refer
to what Prime Minister Nehru said :

“ 1 am unable to understand how a
small group represents the freedom of
the Pressalthough it maynot beinter-
fered with by Government or any-
thing. But surely the power of money
itself is a very important element
which irterferes with freedom and so
many other things.”

He further said :
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“A newspaperss a b.g thing, a big
concern, big mdustry by itself But in
India we have tbe interesting fact that
the newspaper 1s notan industty by
iself but is owned bv industry which 1
a different thing. The New York
Tunes is a mughty newspaper, a great
newspaper. By itself it 1s a great news-
paper, and because 1t 15 great news-
paper, it 1s a great industry too.”

But here the newspapers are controlled
by other mdustries.

SHRI S. S. MARISWAMY : Except
two papers which are contiolled by big
business, the other papers are all there for
a very long tiume, and they have plaved an
important role during the 1042 movement.

SHRI KRISHAN KANT. I w.ll come
to that, Mr. Mariswamy. The ptesent
posttion 18, who controls them ? A few
persons control them. They are trymng to
control two things. one 15 economic power,
and the other 1s with publicity concen-
trated they can change the minds of the
people. That 1s why we are fighting agairst
this monopoly.

Here according to this report, bewween
1960 and 1965 the total circulation of
common ownership newspapers rose by
54.9 percent. In 1964 these units accounted
for 67.8 per cent of the total circulation
of all dathes in the country; the rext
year for 68.4 per cent and 1n 1966, the year
under report, for as much as 73 6 per cent,
The significance of these figures will be
evident when 1t 1s seen thatin 1964 there
were 62 common ownership umts as against
only 57 1n the reporting year—because the
other papers were trymg to get hold of
them: the number of the chamn was
becoming less as it happened in England—
whrle the circulation of dailies commanded
by these was 51 g8 lakhs and 53 41 lakhs
respectively. It means that they try to
control the publ-city media.

Agamm, according to the Registrar of
Newspapers, 26 o7 lakhs o1 85 5 per cent
of the totaldaily circulation 1n the four
metropolitan cities of Delhi, Bombay,
Calcutta and Madras 1s controlled by
common ownership units, eight of which
together accoount for 66 per cent. the falacy
in this calculation will be seen from the
fact that two newspaper empires-those are
the Fams and the Goenkas—control about
28 per cent of the total circulation all
metropolitan daihes, and if the Birla
empire and the Stateman are added,
the percentage rises to about 4o0. The
percentage commanded by Big Business
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has ncreased considerably despite the
increase 1n overall circulation as well as
number of newspapers, according to the
Registrar  of newspapers.

Coming separately to English and Hindi
dail.es, so far as Englsh daiies are con-
cerpned . , ,

SHRI LOKANATH MISRA : Does the
readershup very much depend upon the
capital invested ?

SHRI KRISHAN KANT : The bigger
the paper the b.gge:r the circulation.

SHRI LOKANATH MISRA : You
might put 1t the othet way The more
popula the paper the bigger the c.rculation.

SHRI KRISHAN KANT The quest on
here .s, publicity 1s 1n the hands of whom ?
Those who have got the money The person
who Has got more morey through mdustry
and everything certainly he will have more
avenues of giving better material A poor
man, how can he get better matenal ?

SHRI LOKANATH MISRA" You are
also a poor man How do you have a lot
of material ? You aire speaking so many
things.

SHRI KRISHAN KANT . This material
18 from the hbrary

SHRI AKBAR ALI KHAN : As far as
Mr. Misra 15 concerned money has no
power.

SHRI KRISHAN KANT: So far as
English dailies are concerned, eleven
common ownership units with 18 dailies
command 8o per cent of the total circula-
tion of all dailies 1n India. Of these six
alone control 66 per cent and the other
five only 14 per cent In 1965 these six had
controlled only 64.26 per cent Even here
the Express group, the Times of India group
and the Statesman group among them
control'ed 43.5 per centin 1966 as against
only 429 per cent in the previous year.

Among Hind: newspapers, 10 common
owneiship umts with 18 daihes contiol
60 1 per cent of the total circulation of all
Hindi daihies which number 851n all Here
agamn  two Big Business newspapers
Nav Bharat Times and Hindustan—control
31.6 per cent of the total, while four other
common ownership units share 45.6 pet cent
In Bengali, 1t 1s the same thing. T would
not like to repeat.
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The bon. Member said that they give
better material. Who will give better
material ? A person who has got better
material power. That is why we say let
monopoly in newspapers be curbed. That
is why we wanted the price page schedule.
It was cut down. We wanted the competi-
tion to grow. Butour friends said that com-
petition  should not grow. They do not
want competition. If competition is
there and some restrictions a1€ there . . .

SARI LOKANATH MISRA : Probably
you are SO much one-track minded that
you do not understand even the explana-
tion, even the analysis

SHRT KRISHAN KANT : You mean
by competition free competition to
even curb the poor man. What is hap-
pening even now in England? What
is happening is that the bigger news-
papers are eating away the small news-
papers. You want freedom for the bigger
newspapers, for the bigger fish, to eat
the smaller fish. Your concept of freedom
is that the smaller man, the common
man, the weaker man, the man suffering,
the man miserable, he has no place and
he must go because heisnot agood man
or heis not a competent man.

SHRI I. K. GUJRAL : Tt is laissez
faire that he wants.

SHRI LOKANATH MISRA : It is
not [lissez faire. The man must bein a
position to manage things. If an incom-
petent person is placed in that position
then where is the efficiency? Then he
has to go to the wall.

SHRI KRISHAN KANT : How to
give opportunity to one to prove his
efficiency so that he can flower?

SHRI LOKANATH MISRA: Mr:
Gujral, instead of Mrs. Aruna Asaf Ali
drawing Rs. g1_lakhs from Soviet Russia
and investing it in the Patriot, let the
Government of India, let Mr. Gujral,
give the money to her and we shall

be very happy about it.

SHRI KRISHAN KANT : T will
come to that aspect. But I do not know

about the financial aspect.

SHRI LOKANATH MISRA : In
the other House, the Minister of Finance
has replied to a question saying that
Mrs. Aruna Asaf Ali has invested Rs.
g1 lakhs. Has there been any investiga-
tion as to what are the sources of Mrs.
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:;\frusnahAsaf Ali coming into possession

I uch a huge amount of money? She
calls her self a socialist and what about

her getting this mone i

. . d i

it in her name in the }”atrailgt ? mvesting
SHRI KRISHAN KANT : I do not

know.

| Wt e anew : (fagw) A
Tl 2 Frfaez e @afaest & o9
FarAdl § 7 s S a7 feda § @y
QT AT |

thSHRI KRISHAN KANT : You think
ey have got the money but the
Goenkas do not have the money?

SHRI LOKANATH MISRA : They
dp not have surreptitious money. The
difficulty here is that that money is got
from surreptitious soutces from foreign
countiies.

SHRI I. K. GUJRAL : Mi. Bhupesh
Gupta is sleeping. Wake him up.

SHRI LOKANATH MISRA : Mr.
Bhupesh Gupta is conveniently sleeping

SHRI L. K. GUJRAI : He has got up.

_ SHRI LOKANATH MISRA : Even
if he is awake, I will tell on his face.
He conveniently hears and conveniently
sleeps.

SHRI KRISHAN KANT : The basic
point I was alluding to was what Pandit
Nehru said :

_ “But the fact of a big industry by
itself owning a newspaper and owning
chains of newspapers cannot be said
to give them the kind of freedom
which an independent editor has or
the public should expect of it.

“What I mean is that these mass
circulation newspapers represent the
views of a limited number but create
the imptession, because of their masss
circulations, and the money behind
them, of representing large numbers
of people.”

Now itisa fact that thestep of nationa-
lisation of banks which has been taken
is astep which has been welcomed through-
out the countiy excepting a few friends
here and there. It is a fact thateven the
common men in the villages feel that the
one step ras been taken after 20 years
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of planning, which is going in the right
direction. But what do the newspapers
in the countiy say? I mean these chain
newspapers. The small newspapers have
all supported it. But do those papers
really represent the mind of the people
of India? (Interruptions) The vested
interests) are there. The question is how
to deal with the present situation when
we are taking steps for social transformation
in this country. Apart from this, further
steps will be taken to bring about a new
social order in this country wkile these
newspapers owned by big business tycoons
and monopolists serve the vested interests.
Do they really represent the free will, the
free choice and the free thinking of the
people of India ? Do they represent the
aspirations of the people of India ? That is
the basic question which needs to be
looked into by the Government at this stage
hecause if the Government does not give
attention to this point, all the scoial
measures, all the economic measures which
they want to take will not be fruitful,
because today « « o

SHRI S. S. MARISWAMY: The
newspaper is to be run like a cinema,
theatre or a picture house. Suppose the
picture is not good, people will not go.
In the same fashion, if the newspaper’s
editorial is not popular or is something which
the people do not want, they will stop
buying the newspaper. What do you say ?

SHRI AKBAR ALI KHAN : Do you
think there are no communal papers?
Do you think there are no reactionary
papers whkich corrupt the minds of the
people? Do you think there are not people
who really run anti-national papers?
There are such papers.

SHR1 LOKANATH MISRA : There
are papers like the Patriot and Link which
cater to the base instincts of man and they
get circulation.

SHRI KRISHAN KANT : Mr. Loka-
nath Misra is running there. He can come
here also. I will only refer him to one paper
about which, I think, everybody should
be ashamed. It was the Observer. What
did we read therein a few days ago ? What
do you think, Mr. Lokanath Misra, about
that paper, the Observer ?

SHRI LOKANATH MISRA : The
Observer should be denounced.
SHRI KRISHN KANT 1 wish

you said that also.
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SHRI LOKANATH MISRA : If you
do not have information, it is not being
published. If Mr. Krishan Kant lives one
year back, if a Member of this House
like Mr. Krishan Kant is so ill-informed
about the publication of newspapers in
the country, how can I help him ?

SHRI KRISHAN KANT: I was saying
that while he referred to newspapers he
forgot about the Observer. 1 thought that
I might compliment you.

SHRI A. D. MANI: On a point of
information. It is not the Observer, it is
not is the Organmser.

SHRI KRISHAN KANT : Yes.
Organiser, 1 am sorry Mr. Vice-Chairman,
about the Orguntser, mention was made a
few days ago here. I do not think, yourself
or other Members of the Jana Sangh would
subscribe to the views given out by it
because I know what kind of a person you
are and what kind of feelings you have got.
I donot think you can subscribe to those
views.

SHRI PREM MANOHAR (Uttar
Pradesh) : They are facts.

SHRI KRISHAN KANT : When they
talk of the biological process of a human
bedy interfering with the political thinking
and functioning of administration, you can
think what taste it is having. It is a shame
that such a paper should talk of Indian
traditions, Indian religion, Indian svpe-
riority, Hindu philosophy. If it is writing
and thinking in these terms, what more
shame can there be ?

SHRI PREM MANOHAR: They are
facts. You cannot deny them. You cannot
say that they are not facts.

= afee o= ¢ (MRTOE) ¢ FW wedr
FIAA G99 F L FH W AT |

SHRI KRISHAN KANT: I was coming
to that. The basic question is this. If
we really want to go ahead with our econ-
mic and social programme, the first thing
be done is to curb the monopoly growing in
the press as I have read ou. and for that,
it is necessary that the question of price-
page schedule should be taken up and if
necessary, the Constitution should be
amended as was recommended by the
Advisory Committee and many persons
who are actively feeling about preserving
the freedom of the press in the country.
I do not know why the Government is
silent for such a long time. If the Supreme
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Court has struck that down, they should
have had a Constitutional amendment.
Here it is the question of the basic freedom
of the people of this country, freedom of
expression, and if the Constitution stands
in the way, it should be amended. In the
report of the Members of Parhament on
the Press Council Advisory Committee they
recommended that the question of mono-
poly should be studied by the Press Council.
But we were not very clear as to what can
be done because when particular data 1s
placed before the Monopolies Commission
or the Press Council, there are different
people with  different attitudes, their
function is different and it is just possible
that they will act in a different way. So, a
separate Committee of Members of Parlia-
ment should be appoimnied to go into the
question of monopoly 1n the press. It should
go into the various aspects the economic
aspects, etc. and then the legislative enact-
ment required and then give a report to
the country and the p-oplc so that this
monopoly in the press is curbed mn the
shortest possible time.

SHRI AKBAR ALI KHAN : Itis aga-
inst the dignity of the House that Mr. Bh-
Bupesh Gupta should read newspaper here.

SHRI A. D. MANI : And Blitz

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, he is speaking on news journals.
I am just checking up whether his speech
is correct.

SHRI KRISHAN KANT: May I draw
the attention of the Government to the
recommendation of the Press Commussion
that a legislation should be brought forward
to define and suggest punishment in respect
of unfair and restrictive practices of the
monopoly press ? The Government of
India is completely silent. They have not
thought of it up till now. The Small News-
papers Enquiry Committee had suggested
legislation in this regard. I do not know
what the Government is doing about it.
The Government should give its immediate
attention and see that unfair and restrictive
practuces indulged in by the monopply
press are put a stop to.

Now my last point that is, interference
and foreign pressure through news agencies
and other means should be fully enquired
into and those who are getting money and
financial assistance, directly or indirectly,
should be stopped from getting it otherwise
freedom of the press cannot be maintained.
1 think, Mr. Vice-Chairman, twice or
thrice I have raised the issue of some
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agencies like the U, P. I. and others
getting money from West Germany and
other Places. The whole thing should be
]ooked. into. The cost structure and the
financial structure of these institutions
and agencies should be looked into.

SHRI ABID ALI : Russia also.

SHRI KRISHAN KANT: Everything,
wl}xchever foreign agency it is. All those
things should be looked into and brought

before this Parliament so that
checks can be brought to bear on thgrilo.per

’S_HRI BHUPESH GUPTA Mr.
Krishan Kant, what would you say if

a newspaper calls Mr. Nijali S
fropaper yalingappas as

SHRI ABID ALl

: That just
humbugappa of Mr. ™

Bhupesh Gupta.
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T(tE FY AT FA 5, TeIA £, WEITAT &7
ITW &, ¥ AR AW agwaraEifEar
F T §, T AR Qa9 FqGar ¥
A9ar Fi 394 & 7 AT AR AT
TIIUTT FT I &, AT AT A
qHar 1 Jed 2, AT g qraA a9-
mermEifen &1 I3 &, AT FARR
ArEA  TEEAr FTOILA 8, dl gUH!
gH AR AT & @A 9300 5 ;v A
as St FEEmE ar afgwe@ar @
g &g 1, ITFTag ¥ 39 [0 41a1
# A A9 WA §F 99 Fifgad w5
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afasrogel ™ F aFdT & ar T AT
g ) DIy gawr @ oz
gar arfed | i A amFG g fF
oY afEn gAfazes § s wfaffee
afras @A AL qggaiafig?
7z T FEf A GE UI g R o ITR
gfafafg aff ard | IR A FELaFE
srgeqT 1A A1fgd 1 A amm Fag
WAz d @ Uh WA qam arfed
AT IaH ST gARA T FI 40 QFFTT
§ 3ad oF gt @ R 3 g fasgw
wSAT AT ATAFET KT AT & &V 1 WM
drfag w1 IEds zgw F@IE AN aE
HIH TIEE F QU & F fa@q wqm-
FAm St agr AW § afEn adfaeey adf
§ gawr ot Amr gEd A AR, Ay
SAFT AT IqH AgFgwr Arfed | GFgaT
afar  wsdfareg & g g afEd
fara & 9@ R 3G § ¥ ey fged-
afes 0% §, fodl sqaear § %
wfafafaat #1 998 & amr arfaqd

W go Ao wfn ;o5 @ @ aFaATE |

I understand your Hindi very well. Can I
put a question ? How do you reconcile. . .

W THARE ¢ qH AWET Sy
aana ¥ 31 fowwg |

sftgo No vy : am 7 wedew
g & a9 FAG FG1, e gard
wIrHES UsEA A1 A fow § gqwd
ag ga@r atfed fa ogr faw v &
ZATY FEHEH UIT &F IAEAT |

#fi TSN ¢ AAAA, M EFQ: quy
W gl fr feeAr aamas @) e
gimre #1 &7+ gare fRa go o afr
Y AR F IE weTHA UIT A
g s F 7 ag gam 2 g g
Tl gar § St oraae  afer safaed
g g% atfas afus &1 gean @, ar
T3 a3 qamfadi ¥ yw &, faax
gl ;IS MIE, T U Aanga gAY
FAT 3T AR IE A & /07 A ArAT W%



449" Press Counctl

[t Trsiarra]

AT UFAS AT iAo To o
wfer W @1 7@ v§ w@T | 384
afr N F wifes afgww v AT F
fod 21 gw ag gard frar 2

TF 3F # R FEAT I AW AR
2 2 5 9 sifad & afase &0
# oy fag AvFw faw w0 IR
AP AR Y gT T AT | R aAad g fw
9 9 wifEa F ara w2 afaw A
g, Fa=r FAr £ afrwfadm w7
Faq FHFENT AL FAT IR AWT TA
aFdr & 7 S F@ O I Fifae F1 F
€T FE A FY WS ¥ W0 | AR
sregifezr fafqeet 2\ 99 A% A7
ENT qF I9F AAFIF 78 3% q@ATE B}
T T ITCFT ART §, AN FF A&
grasar 2 3R 99 e & @9l
St gEr & sa% fao N wwar qaes
g g mwr wgar & B zA a7 arewifea
fafrezT wr @ sifawre 94 2 afao
JIARTGRT FAT T UF Wifgea  F AT
arfgy @R SEAT @ IAR TA AT
Tifzn  IqF FFC A IAF JAEA F
a7 foad g aawa B F-gghe 9
T e &Y aifa A A1 @ T
Tqy g1 arfyar i o maraw fag
& F1gar 2 fF a3 Xa wifea & garai a
frafaa st fem F@T 1 @1 99 e
g 2 f& Sy arx vafavasa @ € ar
R HE W REF AT FRY £ A
A9 FH, AT AfgFR AT A9 FHAT
& drar w1 fRaivr s3q. w2 @ s
& 3% 1 9w Fifaa g fraw afew sdifaea
a1 wfafafag 1 afwr sdfaam sy
W aqq fag i @99, F9T 1 39y
IFTTF Zraeqd F T FFT AT |

TgA § g A9AT g g 5 97 A
TIAATT ATH TH TALFTC FT  AFGL ¢ a7
AT 1 AT qF AT SIS A FT
AFET & Al 99 T AT I F,99 17

[ RAJYA SABHA ]

!
|
,‘
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gFgr 8, {59 v § 7@ F<@wr FA@r
gl 3 a7 THA qF ;WG FF ¢ WU
gl 2 fr aqurT feafs 7 93 9% 7
e IE EFT A9 aF WS/ W [
qad ®F F TF ALY A TUA | TE[ &Y
gfte ¥ waq gu # ¥g S0 qE g
T SIS qHAT B, UG K IAH
TFQT 2, O F1 TAIAAT THITT I
at fadslr agiaE ¥ gWIR AW F A@AR
wrfag @ g1 gEE AT ML gEEIY
J|WH LT | A9 wfgT F 0F 347
/T #1E afewr & R S Sife 90 9
agard ¥ fravafeam &1 W 3w P
Amat ¥ fegia-feaa &1 @ 7,
FIT qF { AAA qTAC , I FfAA AT
FE afamv Ay ¥ A A wwEwAr g
ST W fagaw s 481 9T AT 999 59
Ffaa #1 7 @ afawT o =,
Y At wEErd e # i
% | g AF H A9A qEr g, g9 &fasd
1 ag N ufasr 9 g fv e wg
g T F4 fw am, fager g
quad 8 TdwE §, aafam ?, e g,
Jgfrarz &, Mg s @I @ AL
g T2 e o oft @, /e @
FUFE | IEEAMS, T AGF AT TF
AR F OF WIE, T AW Am-
I qg 9 W FT &, Taw fear
ZATE =

“Socialist Rani: OnJuly 31,a one
maund parcel (38 kilograms) was recei-
ved in the Prime Minister’s house for
her daughter-in-law. It arrived in New
Delhi a day earher by Air India Flight
No. 125 from Milan. The parcel was
marked “Free samples of medicines.”
Nobody ever heard of a maund of
sample medicines for a healthy young
lady. People, are, therefore, wandering
if the parcel contained many valuable
and dutiab'e articles. But, of course,
no Customs Officer would dare open
a parcel addressed to P. M’s. house to
check the contents and levy duty.”

AZ AATAR 9 qTUE F ATILA AT & |
9wt qrfgar F 9<% 38 faAnny
F OF QRS NG, 125 UL gfEAT
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YA ZE AFAL 8, WA F 1A A qEw \i g swEAs &Y, T g $T T7EN A
fafreex arfear &  wem ox =ar w@,  frar, weoarg @7 & s@@ § @ar
Fezq s A A1 At o R | e wfww d g s@fRg o
IR A A IAA W AN A NE, 9 F | FH w0 Iw-0ET § O osERy A UiwsI
5 grzy fafaee< & a3 § 9=t A, g | & A, TU FAT F70 DA ALY AT,
YTTH SH A NTOCBNEATL | A8 | WX Fhaqr AT Y w6y 0% ¥ A1 917
FEL ALY § AT AL 8, TALT FVE SAAHE | A qwew q@aArd § w9t g a7
frdt F qrg § 7 @ A FwmAr g 5 q| | o0wdl gfeu AgE et & oSl AT
Fifqer 1 w8 afusv A =fzn & ] TUF HIEAA .

IE GFAISHT W99 W 9 IFT | gupp AKBAR ALI KHAN : You

FE A % must understand that if you are the Prime
Minister tomorrow, the same thing will
happen to you.

s\ go Ho Afm : T & Tg FITA
95 qFA £ | AN go Mo Fawell  (WwETUR)
_ TATTAAN Y, TF GHIR qarer &7 e

A Trewam ¢ ST A A @ | 3@ strwwr g war 8, g Ay
T = A T SeCANE | 3t W AR 2y WA wmar A d o oww? q
weH F AR ferad T 98, A A | ey gy A ew 0 7
R AL, T AW T AIF AT AT A
WY AT 3H WIA A ATAT o Y F = veean 4 fEar aey fao
HIGL QT T ATCHEIAT T ATC J7 | TIT § 9@ SYTQT 3w fay Favwort &
QAT qEA Feq ey ¥ A frm, x| Mg @sam oww L
frar, Afea are 7 arew fafregea @ o %o )

ZH R war iR oavew fafrez s g §, @_(’:Wﬁg Ro qaw ;g T
I¥ qGr qT AT ALY, T F& AAT
T qg Y ATAT A A1 AT AL, A SURAECeet TR 2 A B
FA A A TE | G qaRar g fr SR | 98T T § o W@ w0 N wer
Tw Tfaw A FE g S Y gw ol | T
ﬁ?g@ﬁagaga%?”rargamnma 2 of & fw wEM dTT A
d A IE 9T § A A a‘rfg;arf 78 fg_:ﬂ%ﬂ 5§§§tﬁﬁrqm,
qarfae § Iyaa@ g g fs o< @ Hua——

qa O AT A TR FT W@ E | A
s AE g 5 mew fafrex arfgar s | R @ | A, s, d amd
Fra § FAAT AT T FT AL ? | FEATATEATE | M FT UF FEw
T aT AT FQ A wwAr g fagar o, | S g dgE A ¥ agt @, qarw
O AT FET SN AHAT § AT RIS ST 0 | QAT H B9, I FI AT gHA
A T g AT F1A ‘ereed Are grear’ | T ST o, R seare § A€ e
Afx forgam oz, e =R A | mael | smmEar & fOE F G
g i WA A &1 I9Ar SR | IR A ;ragrar? s T gy
AT T AGNT FT WE | 40, &9 | IR ATE@ F@aF GO a1 OF (37 3 apeax
TREE A AT YAFR qeRad qr, | W feedlt 1 wmAasy agtfawng §
qEH Y FH Y T -3 92 quA foar, | A WA I AgTawd w1 Afygy
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[t TR |

g 9T &% fwdmr 1 g aY @@ anr
Ifew ot samqwAry Alwat sfer A
ndr ¥ WSt FY e w frar @@
T foad arqw g fe segia ey
F GIIGTE | T FF-qAIGIT & T8
q GAAATE | 7 1841 § F arerfean
fafreet ToFT q9"w §—gW 39 g §
@R N T I E——F 11 Ta79Y, 1968
F TR 7 Farar 5 dfmmz’ # ow g
arerger fast, Ao, § 50 gSIT EWAT
fear, stmet a zEwr ST L gE

g7 Fifed 1 og afusw fr A1 77
farara & f& Ta w¥few arve fgare-fram
F o I A R IEFQ 7 AR
JWFH FAAITET B TEDA 1 T Fo Fo

uE T EE fawr & R 9 A 9REE
@ far ar fe ‘Gfeye’ s ‘fa

# faN ggmar feadt & o ey
fasft 3, foeg o wmd &1 @) o=
mgid mAN N F wEnfaw ¥
gaafaard ) st § qrawr argar g
f& o srewifer fafreex § s agh &

I F1 B FTIUEF & (5 srgari a7y
Fgl Fgl & o7 faar gaw) a8 aod wifs
a7 FEIE R 37 @ AT TEdgar #1 |

g AW F ATt faRwl agrgar
fraaT awifad FTE ] a8 9 JTAT &7
gr g o, faw w4 s wown
BIET 19 3T, 1968 &I FaryT A fF
‘4fzaz’ =1 famifeg s@r faar &

1963-64 ¥ 93,000 T7q7, 1965-66 ¥
1,02,500 ®IAT, 1966-67 A 3,74,365
T SR faw W 12,500 TWAT
1962-63 ¥ 90,000 TTAT, 1964-65 ¥
1,09,000 TAT AKX 1965-66F 19T
wrar faar &8 T 12,500 TWAT AR
90,000 TTIT AT T’ FY fwaAr ar ag ¥
‘dfamz’ #1 TraE FT frmr & 4
AMFAT ITEAT § 59 qE F! A AT
AL qrE, TR ATTFTS GO D Q19
FHAE & AN LD GG FIWHRA

[ RAJYA SABHA ]
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Ik dgFifea d I g fr @
| Y S FT AT TG TF F I EAT G
FT IaF gy AqfgFe A g ooN
R et ¥ afas @l wr Fi9-
TEAIE F w1 ! gafAw e, §
F9F @ gAE A R A afgwe-
dmr d g Fifaw N IR SgET AT
#T IR qU g% A fr faw pa 5y
9 T g, 99 T Fr 9@ WA F

favg awd, smwAw gnd Iwa fag
TR FE I9 qEI ) {7 9 9FT @
e oftv ag srEate IuFT e fawrer o
ga #ifqw &1 stfasr §mr wrige i adr
T A drFng T ¥ g oy v T
Fg T FGATA F FfG uw v qp4r
argr g A sty FUE qE
AT = Fo Fo Mg F IR F § ATAGTE
fF EiF wear & oA FY AT T FT
ar & guwr uF 3w A § gl
I AT T IAF A GSW & WIW F
g FY FTIT T GHAT & F TE) FIH
S AT {Y FTRE | AT AGAT FY
gUET ¥, €&7 FC T W T TF AT
yarT 7A  sfiwdt zfRTr SgE W &
Ffex F1 FzrET ar Fw F Gt 1 T

frem | F srAAt 9Rart g Foaw o
faaifaan s fag sfe@mfes @ &
ARG ! 99 G A G I F A §
T #1398 T orar fqest sway
Y AT, TS HTAT AT AT ATAT T B,
ag foq sr@a &1 7gdt & | NgW 84y
ot £ f g9 I8 gumETd g1 g |
AT A1 qF IAF fAaaBrI«r @ € |
favga gz, farga wara  gurard &7
AT ot @r g fw awmeardy wif e
T ) RIS H TAGIETR § TG
T AT WA AR St F e
9T | IT% gEafafen saear e w7 o
QT Agl AW Jarfd w09 300 ARG
farar ama &1 Q& A AuEET T &
W g, fray feai & v ff, @er &1
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am gF T A At | gw AR R qe |
FE a7 g av AfwT gw A 3 A s
q9T 91, 33, Y, ARAT A A Iw gW
IR femr wrg ag 9 #v fewrar 1 @
JATATT AGAT g AT FET Ag AATAR
VAT g % Ty F O gar 9w A7
AT qET ST TEr & | T F AR NA A7
A Er @ E 1 Y s@are ¥ oAy A
W& AT 3R @i ¥ A1 A7 I
9 qEAT gWTT, TTEM STIT AT FTHT
FgT AT o wrwFw W TTATAT
qaT qu B9 gl |

st drera frsy : S € ?

M AAAIMAN : AT § FGITT AT
& afarr @=F € fF qw A1 wsraram
T WAL BT Y, AT | a7, ITHT AT
A I wd 1 F ww wfE ger |
IRar g % s 3@ waa Ay foremefes |
oS gF AT AT TFITT AT A8T & T |

1 A AT AT 90 AN, FAET AW /O |

¥@ | @ argarg i Sw i £ s |
gt arfg 3w a? A 5 1 srfae w5y ag
sa% ¢ a1 fewwevond & 7 wrw &y
9t T; fF waaﬁ#rnwamﬁ‘
g w q w1 fex g gt fw A@r
it o7 we spaf et fis feafaersstos |
& T, wege == A f¥ ger o ag |
T §, T A AT AT YFAT F7
A F@TE | A T & qIF FAT ATRAT
gfF emdrefa T IR TN T AIT A
gE & ur fwdy sr@aiy A wd &
fgemg g€ & 1 ag 3t 8 ot 1 A
F9r o) ? zafau & sad sfeu s
AR NAGA AN E | IT T F a5
25w 38F) UeawTo 447 8 Ty |
UF TTFE T ANTRT 9972 THT, AW1THT
AT AT T & e g RV
geA FET QA T IH AT Y av |
FEATTS1F fF AATSTATT 32 BYoYY, - |
17 FY gTT FAl AT gHET AT A Uy

[ 11 AUG. 1969 ]
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TR AT R AT fF gwaw Y
AT §1 Ta@ 7 FQ 6,000 FUT TqAT
qger ity <t & gre ¥ ar K ag |y
Toqr ¥ 8 gavafqar = faer, Sy
g% ¥ a8 FUF 3,000 FUS AT AT
STEAT, T GH G AL /W A ag
gqr W7 ITRT AW A | WA 58
gutga fordt W sEEI ¥ A qm@ E
oY A1 HTE €IS o SAN H9
sarar sfafafa tear F &1, aagu F &
A7t Fgrd FAIIE F G oIH &1
ML qAgT FEr Al qwar fF S a8
2,700 FI5S ®94T faut sd 79 w99 FT
oS AT § @ (FATW77, 38 fAeagvar
F EFE A wd ey 9@, faas
A1 719 97 @+ fFgr w17 R TER
st fa=ad & uF a=gr AT a g
g arfF &1 26 FT TFE  THEA
guR 30 § wfafag o —Faq 7503
uwe fafaa qfa g—sax1 fafag 579
F1 SHILAT T | TE W & I8 AF
zax & qar frarsrg) 3z am wE
T8 o, Faw Fgarg wz fw uS-
arogn 9 aY 38 gfeewer g faarn !
gfrem ST 7 g ag FAfaq
Fg1 fF TedaEmnr ZrTar 3N U A
st w1 foa afafafas g, s ae &1
qET A ST E TG I FAHIC F4AT |
IEy W@l & fAu W w1 g5y e
aqr & faq 9T *1 aygeqr g, afea
ag  TUA agr A g eY fww WY Fav
st f ag wedlaww @1 arzm fee
J 97 =g 5 aqutA Tamw Sr9w
fada® F1 & 9@ ULFT T AG 8,
gT, AR F! Ta I N JOAFAT
TG (F AT GAITHT AT | AR
HOIYA FY WEAT SO a7 ALF F7
AT AT 42 |

aw wifae & AET AT FEiE vEEsm
afrn sWfaeew & wfgfafa g1 v 3=
FY TaAl AT 21 & g7% FwT T
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EikEnisell

AW ST QA 7 Ml FT A 1 gy | A g !

aga @ gead §, 9% arfga s §
AR gEy wead &, 9w wfafafy o sad
g1 1 93 7€ grigar®ITE oY 2w &1 7974 ¥,
93 § sk udmar & foq g8 F@
WA § 9 A & afafafy oof % sfan
A gaE sfusrc g g1 T1fgg |

AT 7 gATer FWQ g A oqv
AT T ¥ A AT FEAT, FGF ITH
TSt QA FT FO AW & g@liag |
AT TB Tl IRgAT g 5 avafasy
N I #1 grar i—avafasw arg Fzfadr
IR Frafasy arf sarawlz | 99 95

[ RAJYA SABHA ]

(Amendment) Bill, 1969 3504

g\ AF &7 fow@ gqd ¢ sarEr
AT AT F TYW A=A 7
gy FE I H TR AR W F
Tar s fameh @zns & w7 8, qur-wet
Axw e wgfoafa g s gg famfa
FT Q9T 7450 7§ A@IIA ¥ 7 99
Ffqgar SaF1 3@\ g7 Ffgw Froag
ufar fav Fxer AT aifea fF ag 39 fr
AW ¥ Tquar, AT, A9qA, qEITAIR
Y ATANT THF HAWT FT TAIT T
gHTL QAT T W@ & AT AT FC E@
@ g

uF AT g ard &1 F 3 faaw i

{ A1 # ag ST ATEar § v | fqaw ¥,

e aremaon 78 A AR dwfaen | T §, fe@gwi g e a9 v,

g feamr ¥ 4 v, QAT 19 WY
qEY qRAT qT AT THIATE AT T TFAT )

WAL AT SAAT AT FT G
veafewdzn, fawrea, fwad frad €

Y TF AT T 1 qg A T v da | AT gl & St@IITTFT AT AT AT F

FT RN E, T¢ zaX faq =TT wogr 94
FAT AT § A fwT e @Y woq dar
FAT ATZAT & AT ag ITATITO & WA &Y
arorfaez @1 fwa ng {zfedr rgorare
g drwfee | s fawmn & qg qshardy
g1 zwfeg s o sad fammr @
I 7 FF | HIT AT qraTAOr A
FAET WOy g9 € § agor fwmr s
g9 a1 FHIAATE HTGAT ATAT FHIAITE
TF JO9T TRIT | 30 §ATT 77T Iy
qarA 7Y 9T @9 g IF /I ey
FFAT R A T A1F | FAAT ST AG T
g, 3fmar & #rg i sifade, 1€ ggma=n
faaar fw afa far wreg #1 g91q 74t 9%
g AT & IqAT ALY FGT, AufIwr w7
gfagz WY 15gavwe wfafeadaa &
W eI a7 fF wrea v sana 7 w0
FT @FSAIE FTF, TADT G G F)
fa3w at| ¥, o9 30 g wwar wfa
fea @ o9 o gar? 3w &y staar afa fam
e, qrE T o OF 9T @ W g, Far
T AT AT AT FFr 30 FH(T wq4AT
Qg ! fagr w Sy T o3Ad

wEardl #1 ffaq fraa € F agarg fx
sq #ifgq zaFr € @ | Jg wIIAT
WINTSAT AT TR ERAT, ITHT EF AR
3 wrafawar e, av ag o W@
QUasY | FTHIT 9 fasrgAr #1 savar
& SqTET ATSAT AGITU FT A AT FAA
Afas 3w & 9RGE ATETHT &1 g4y
F4M, BE B2 Agar F fawrg w7 I9t
FHT, d1 g FAA A ATA G q@A,
a8 wAT ¥ TET H1T |

T gHTH AT FI GAET @I T MA
ol ot FY 57 ara d fag famr Fwar g
f& vEaTEA FHEY FT QI WT F AT
@y g7 3=W ¥ fagasw g 7
faar, saf s16) faamm g, fov o At
yafg e & g ag ar w € & 3
qrd, 1970 IF 7§ IAF F WAAT § AT
qra g a8 FZAT wegAr g fw oy faggw
A foa fagax & s fo9 arar v
T gwA AT AT H faqear A guLw
gt grefeR fEar @ 3w S1d @R
%Y, AAA &ET 4gU FTH FAT
F wae § T A | THTRIT
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o wg ey (gfearor)  qrEw-
AT WG, W Gied B
FEFIU A § AT T AOFT 79755 A TAT
wdign %1 faggwa § =g g7 F@ar g
f& 81 a@arr @ 9g 9w qHA @
AN A it 9 wgfaag faeedy =rfza
T8 S Fifa w1 3 w1fEq )

97 41 , a9 AEIRT IF g1
#FJ1AE A 7 97 At Y €, fagraa
ar @ faad €, weeae & faay &, am?
Wt F g, AT g9 Fifadw F Jwww
AZT OF THT 17 4 qT gAY ITQ 4T I
fe s° sga @t a1 zfeege
T fawar w7 0" Ne fafree §
f& 7% feare s @R’ sEa I
fagd & av Iaar gfeagre AT T72 *¢
2y 2, qEIrN A FNT F AHF W
A fa=rqr, Gz F' g% 4 A4 Ffaar
7 famd, aY 97 Fifgw F Jgoaq A
g1 f& ag garer &17 g & fF 3 Fma
FY T AT | A #4197 Frfax w1 Fw
ggaT &Y & f& Y & wgANz 3 fawrs
BT AT T A AL FYAT G G5 A0
fa® ady Ia%r T@ar & AT WF FATAT
FEa1q F) g fowrag 7@ gaA @ !
fez ar 4 gwaar ¢ f& = 98 #few
F1 FVE BOATET AR & 1

F1EH-AATAT 9189, T T gT IS
Far a5 sr@anv ag fagd §, ag dFr.
feoqefly ®ay &, 1w fafqeed & faore
fagy &, wura a3 3 faams faaEy g,
# 7g a9aar g % s sy a1 drey
K% TFHIAT 27 g5 § AV A9H) TF GT5
3 fag dare @ Iifer fs FE smgarx
ST aE AEge Fr & ¥ ngdA¥NT ¥ ag
9, TIANE FT g FIW AT § I
FgaIT g8 fo@ fF 79qdz F1 38 FaH
g § #YT § ug AwAgr g % ag w2
f& o2 sraarv gurv faers foear & oz
T T8 FaAr Afgg | wwanr g fw
I & gATT  §IEI A fag #3 9

[ 11 AUCG. 1969 ]
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| BHIT s@aR 7 3% faww agg F@
| fa@r, 973 amu fewr & faws foan,
Jg agr 97 A3 AT aF FHAT FA T8,
RN A1E A1 aF gardT sfeagrv I=
T, FATL JQATT & f@gars 38R 20
qAFIY A4, 19 AFEHI § g0 fra
T AT AT FR fAE oF qEIy F A9qr
frett wfF v ot fam @ 9 facga 25
fog @ 9 7afay @ a2 937 & g3 F+gr
qrear g fx @z Nt Aza @ fF smaz
AT TN FT N 77 JFANAD A
Fefey gaT) g% 4 ¥, |  gwagl
gfwag aig g & @GR W E
N geEd TFROAAT F E 37 08 FEATT
NE NawTFFgIad Facfrar ¥
ZIFY A 1 A €7 ORI 78 TR
g fx o srmary § wEr 13 wifgg 1 o
JTE qr Ag FI1 F1aT ¢ 7 gW wrEw A%
CEETUA AT TR & AT AT AL JFA1T
&F AqgarzIwa 3 faars aig s Ay
FA) qTF AT AFTAS F, A I} H17 IF
AMIATEAAT F gF A g, 47 IR F
& ggr QT FY &, W &F Frfag fw
# 4% AWTAIEANT F X X A 1S
R Had A § I9F qarfawn vE

. @ T IAFT qaFT ag ANAT Arqar fF

ag yEITT AL F faarw ¢ | uw vfeex

JTAT (T TG AFAT g, UF UL AGAT
AT @ FFAT & zEtEd § &%
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LG-ITHA Figs, 9q  Hfad v
Far Eer & ae g7 wfaw 3@ oFe
Fr 87 3@ wwar & fF sr@arw #1 J
g3 wrar & Afea 3w zfeagie faw
gafag sv2 famr AT} fr ag o= Aiw
fafqeer & faars fogar & @ war

i fafrerr &) wifadr ) fgurag T
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agFl  SAH  fax @ Far anfEd
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1oy <@ gd & av gT arem) Ay TSR
g w9 g19 72T & fog ) aY v I zw
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TR UF AT@ AR, qIT G T
A Iy 77 awaAa & e fggem
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[ RAJY \ SABHA |

(Amendment) Bill, 1969 3012

| ®wagl g {5 s@arg &1 39 gw a g
a1fga f¥ faad ag 98 @am@rg &1 3988
FLAF| T AE TR 0D F@ATT T B

‘ st Ffeer A O 4 A A TE

Ty g AfFT uw T ¥ oFEHy

arg, IEHT G TG ATAGT | HISH AT

uFgged, foa®) #agrer e ¥ smaw

& &, Sd & warfaw sroFy st mgl

F 9@IrUT F FAT GAF AT fET

AT BIE-B1E AGITV FT I T TifgH

SHRI T N SINGH (Uttar Pradesh)
Mr. Vice-Chairman, Sir, while speaking
on this Bill, 1t appears at first sight that
this 18 a very small measure seeking to
extend the term of office of the present
Chairman and other members of the Coun-
cil and to enable them to contmnue in office
m a particular contingency such as thiws
Yet 1t has been thought proper by many
of our colleagues to bring in other matters
mn the discussion and this 1s the provocation
which has compelled me to mtervene in
this debate at this stage.

We have talked of freedom of thought.
of speech and of expression and I say
there 1s no country 1n this world with greater
and nobler traditions of freedom of ex-
pression  and thought than our beloved
country We have got a tradition of to-
lerance of thoughts and ideas of others
which no country can claim 1t is our proud
privilege that in  our great Constitution
this great and sacred right of freedom of
expression has been given a very prime and
important place T dare say no section of the
House this side or that side has any reserva-
tions on this very important question of
freedom of expression, because on free-
dom of expression depends the success
of democracy If the pressis not free 1n a
countrv, I say, democracy wil not
succeed, and I am convinced that the
Press Counail was origmally thought of
with a view to protecting the freedom of
the press and freedom of expreszion Unfor-
tunately, people, whether in power or with-
out power, have occasionally been trying
to entrench themselves in the newspaper
field 1n the past and I can confess to this
that certain cases had come to the
notice of the Press Commussior—I was a
member of the Press Commuission—that
the power of giving advertisements or
showing such other favours was utilised to
mfluence the press That i1s condemnable
but, by and large, I say the record of our
country mn regard to freedom of press
and expression despite many faillures and
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other weaknesses, is such of which any
country can be proud. In our country
thanks to the traditions set up consistently
beginning from Gandhiji right up to the
illustrious leaders who followed him we
have by and large stuck to this principle
of freedom of expression and by and large
freedom of the press has been preserved.
It was Gandhiji who felt that the power to
give advertisements could be misused to
take away freedom of expression and there-
fore he was the one man who brought out
his weekly Young India later on Harijan
which accepted no advertisements. Both
these papers were run well, without any
difficulty. But that was probably a great
exception.

After giving much thought to the pro-
blems facing the press in India we in the
Press Commission more than fifteen years
ago were compelled to come to the con-
clusion that commercialisation has come
to stay in the press in India. That is
the main problem for us. When com-
mercialisation comes in, therefrom flow
a number cf other factors ard forces which
can mar, restrict and even debase freedom
of the press. That was why the idea of a
Press Council was suggested by the Press
Commission which the Government of
India set up fifteen or sixteen years back.
Two Members of the Press Commission
are here teday in this House, myself and
Mr. Mani.

The Press Council felt that essentially
the Council should be a professional body.
Journalism  is a profession; it is not like
trade or industry. Journalism was given
the honoured position of a profession. In
all other professions efforts have been
made to maintain their independence,
dignity and stature and for that purpose
professional  organisations have been
statutorily set up by the Governmeats of
most countries, like the Bar Council, the
Medical Council and other similar
organisations. Journalism was also rightly
considered to be a profession and for that
purpose it was thought that there should
be a self-regulatory organisation. Self-
regulrtion by the profession is one of the
ways to protect its independence. The
idea of the Press Council was to create an
organisation which should enable self-

regulation by the members of the pro-
fession themselves. That is the basic
principle.

Then the next question arises who are
the professionals, how to define and
enumerate them and thereby some
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was a Member of the Press Commission—
that I felt that essentially, basically
and inall cases virtually itis the people
who carry on the profession and not those
who finance the profession, or news-
papers who should be the regulators of
the profession, Unfortunately, Sir, T was
in a minority in the Press Commission.
I had by that time joined politics and my
journalistic profession was almost at an
end. At that time unfortunately, my colle-
agues belonging to the profession in the
Press Commission felt that the people who
owned the press must also have a voice
and be represented in the Press Council
and that, according to me, has been the
source of trouble, the genesis of the
trouble. They thought that the man who
paid the piper had also the right to call
the tune. But that is against the principle,,
against the very fundamentals of the
freedom of the press and right of self-
regulation by the press. About the

Press Council Act of the future
which I hope will be framed after
full thought—and I would say to

the Government notall the talent and
wisdom is found in the corridors of the
Secretariat—I  hope they will take care
to consult the people who know this job
when reframing or perhaps amending the
Press Council Act. It is very essential; if
we want to ensure freedom of expression
which has been enjoined on us by our
sacred Constitytion and on which rests
not only the foundation of democracy but
the very progress and functioning of
democracy in the future, let us in  all
humility reconsider the whole position that
a self-regulatory organisation like the Press.
Council  should consist of people who
follow the profession and not of those who-
own and finance the press. This position
has to be remedied. I plead again; my
voice may be small, I know I failed in the
Press Commission to carry other colleagues
with me. I confess my failure as a member
of the Press Commission to convince my
colleagues in this behalf but I feel today
more and more convinced that the profes-
sion must be given its due place of honour
and respect in society, in democracy and
in all  such institutions of our country
which are expected to uphold freedom of
the press, And for that reason I would
urge a second thought on the whole thing.

We had a Committee which went into
certain problems arising out of the dead-
lock iz the Press Council because some
journalist colleagues could not cooperate
with the Press Council, Certain limited
aspects were taken into consideration by
that Committee, There were other ques-

problems arise. Now T am free to say—I | tions also which have to be thought of
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But here as an advocate of freedom of
expression and freedom of the press and
one who has had the privilege of carrying
on this profession for more than two
«decades, I want to urge that I will not
tolerate in any way, even in the sacred
name of nationalsation, any kind of Go-
vernment control over the press, At the
same time I must also say—though mine
may be alone voice today—that commer-
cialisation has come to stay but the right
and authority and the unchecked power
which the money bags se=m to enjoy over
the press, over the noblest of the profes-
sions 1a the country, must also be stopped,
That also must end and let us apply our
mund to that aspect If we are afraid that
the capitalist people with their tremen-
dous resources and by owning the press
are trying to impinge on the freedom of the
profession we should be equally afraid of
the State apparatus getting control of the
press, I do not want either. With my last
breath—I am not so strong now—I1 will
oppose both moves I cannot allow such
a thing I will fight the press barons,
the money bags, I will also fight the
Government, On  both fronts T will
fight, alone though I may be, 1n order to
protect the freedom of the press, the most
sacred right of the human being in Iadia,
It 15 not as if we have recognised this
principle today. Centuries ago our rishis
advocated this They said a man who does
not beheve m  God and a man who
worshipped even a tree were both brothers
and they could and should hve fogether.
There was uno distinction, there was
tolerance for all We have inherited that
great tradition. We have not to learn the
principles ar d ethics of freedom of expres-
sion or the principles underlying article
19 of our Constitution from Britamn,
Europe or America We are born with
that traditon Therefore I say, let us apply
our mind as to how to protect the great
heritage Mr Krishan Kant 1s an enthu-
siastic person He has got great enthusiasm,
all honour to him but let him not be carried
away because of the misdeeds or errors of
some people who happen to control the
press with their finances so far as to favour
nationalisation We should find a wav
out There s a way out of 1t. I say there s
a solution for it I would have tried to
enunciate 1t here and now, but i1t would be
immappropriate to deal with this basic
problem while considering a minor Bull
which only seeks the extension of the term
of office of the present Charrman It wll
lose all 1ts importance and significance
Therefore, 1 desist from making any
concrete proposal as to how we should set
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about meeting the power of money, which
15 commercialising the press, which today
requires large mvestments and which 1s 1n
a way not only used to take awav or restrict
the freedom of the individual to express his
views, but s also strangulating democracy.
It 1s killing democracy and freedom It 1s
a serious matter Let us think of 1t Have
wz seriously applied our mind to this
danger? Some friends, who have meant
well, have talked of nationalisation, but
the greatest danger, as my beloved leader,
the late Jawaharlal Nehru, used to say in
his usual loud thinking mood, 1s this I
want to repeat 1t He wanted socialism
to come as soon as possible, but he was
very much afraid of socialism degererating
into State capitalism He knew of that
danger I »ay, if you think of nationahsa-
tion 1 the context of the press, you are
ushermg m an era of State capitalism,
which would be a very serious danger
There 1s only a very thin dividing line
between Fascism and State capitalism,
I can assure vou 1 all humility I wanted
to say many things, but I think this i1s not
the appropriate occasion It 1s after all
a very hmited Bill and [ am rather old-
farhioned. Unlike Mr. Rajnarain I cannot
go on talking about all kinds of yubhca-
tions, press allegations, chargesaccusations,
ctc. Thatis not my habit. [ want to mair-
tain that habit. Thank vou.

SHRI A D MANI Mr Vice-Chaitr-
man, Sir, the debate on this mnnocuous
Bill has wandered over wide and varied
fields It was expected when the Bill was
moved by the Government that 1t would
be passed without much of a discussion
Variou, points have been raised in  the
course of the debate which makes 1t neces-
sary for me, as one who was a member of
the Press Commussion, to deal with the
1ssues which have been raised by Members
The Press Commission was formed 1n
1952 and 1t 1s somewhat wunusual and
strange that 1 body set up nearly seventeen
vears ago had four members, who are still
Members of Parliament, 1z, Shri Tri-
bhuvan Narayan Singh Prof VKR V.
Rao, Mr  Jaipal Singh and my humble
self There was one more, our late lamen-
ted Dr. Zakir Husata. They were all
members of 1t

SHRI AKBAR ALI KHAN But You
did not agree with your colleagues

SHRI A. D. MANT * When we discussed
the matter of setting up a Press Counecil
we had before us the spectacle of the Times
of India being used by Seth Ramkrishna
Dalmia for the propagation of his fads
There was also coming mto existence an
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obscene and scurrilous press in  various
parts of the country. One of the places
which came up before us in evidence was
Banaras. We felt that a Press Council
should be set up. I do not want to mention
the name. It is all years ago. Dirty things
had been published. At that time we
thought that a Press Council should be
set up under a statute and we made our
recommendations. I am an old journalist
of forty years’ standing and I have been
an editor for thirty-three years in this
country. These are my only qualifications.
The fact that I have been for long a
journalist gives me somekind of credential
to speak on the working of the Press Coun-
cil. T must confess that the Press Council,
as constituted today, is a great disappoint-
ment to all of us. It has not made any
visible improvement in the tone of the press.
We are now entering a stage of scurrilous
politics. Ideological polarisation is taking
place. There is bound to be hard hitting
in many journals. There is bound to be a
good deal of communal and personal
propaganda. The only thing that I can
say for the press is that we have not des-
cended to the level of some sections of the
American press. I was shocked to read the
other day in the Time magazine, which is
internationally known and regarded as a
source book for international news, a
paragraph about a certain enquiry against
Senator Kennedy, who has been involved
in an unfortunate incident, saying that he
was flirting with a large number of girls
in Washington. Senator Kennedy is
married. He is having about four children.
This was the tone of the Time magazine.
I do not think that any ingenuous paper
would publish this kind of things about
persons holding high positions and so on.
Nobody would publish material of the
kind as the Time has done.

SHRI AKBAR ALI KHAN: What
about the Observer?

SHRI A. D. MANI : That is our conso-
lation. The Observer has more or less
sweated out. While that has been our
consolatioa, we are entcring a savage
stage in our politics. The other day an hon.
Member referred to the Organiser. 1 have
been a regular reader of the Organiser.
It carries very well-informed articles on
international affairs and the person who
writes as ‘““Sutradara’ is very well known.
But I expressed my own personal opinion
about the  Organiser’s low standard of
journalism in attacking the Prime Minis-
ter in the way it was done. This is not
done at all. This kind of thing is going on
now in almost all the States.
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One of the reasons why the Press Council
has not made any impact on us and on the
public mind is that its proceedings are
confidential. As a journalist I am at
liberty to reveal even confidential things,
One of the cases referred recently to the
Press Council was that of a cartoon of
Mother India being stripped of her Sari
and of being in underwear and Mr.
Morarji Desai making a gift of Mother
India to the World Bank. It was in
atrocious taste. This case went up before
the Press Council. As a member of the
Press Council I came to know about it.
Other people are not likely to know about it.
In England every case that is discussed
in the Press Council is publicised. Some
information is given, but unfortunately
here we do not get any information about
the workiug of the Press Council and the
cases with which it deals.

Another drawback of the Press Council
is that its personnel is of such a character
as not to command public confidence or
the confidence of newspapermen. I do not
want to go into the merits and demerits
of the persons who constitute the Press
Council. A number of arguments may be
advanced to justify a person who is in it
and a person who is out of it, but we
journalists, do not regard the Press,
Couacil as constituting the cream of the
profession.

It is a matter of great regret to me that
my old freind, Mr. Chalapati Rao—he
and I started journalism together—refused
to be a member of the Press Council
because of its composition. How do you
expect the press to respect a Council when
newspapermen doubt the capacity and the
credit of the men who constitute the
Council ? I personally feel after the working
of the Press Councit Act, though I have no
objection to my goed friend, Mr. Raja-
gopala Aiyangar, getting an  extension
up to next year, that if the Press Council
is to function voluntarily, it must have as
its Chairman one of the foremost journalists
of the country, as the Press Courcil is
sought to be a voluntary body. I would
request my working journalist friends,
who would be outside this Hall and else-
where in this Hall, to bear this in mind
that it does not matter whether *A’ is a
working journalist or a  non-working
journalist. He must be areal journalist
to be the Chairman of the Press Council.
If the Press Council had started with a
real journalist as its Chairman, it might
have made a much greater impact on the

o



3519 Press Councal

[Shr1 A. D Mani]

newspaper profession Unfortunately —the
Press Council since its 1nception has been
wmvolved ;m  a good deal of controversy
sometimes of a personal character, which
has all been discussed mm  this House—I
do not want to go into that—and 1t 1s
taking upon itself to much of a load of work
The question of monopoly 1n press 15 a
matter which can now be handed over
to the Monopolies Commussion We do not
have the staff for conducting an enqury
of that kind I may mention here that
as much as Rs 2 lakhs were spent by the
Press Commussion of which I was a
member analysing the financial accounts
of various newspapers We do not have the
money, and the money that the Govern-
ment asks for the Press Counct! 15 Rs 3
lakhs If we get caught m  this monopoly
business and 1deological warfare, we will
forget the mamn thing for which the Press
Council was established, namely, the
maintenance of the standards of journahsm

My hon friend, Mr T N. Singh, 1s
not here He referred to the fact that n
the Press Council there was a lot of dis-
cussion on one 1ssue, whether freedom of
expression belonged only to the working
journalists or even to the proprietors
We discussed the matter for seven long
days I do not think that any issue was
discussed for hours together as we discussed
that 1ssue, and I took the point that the
moment you give freedom of expression,
you give freedom of expression even to a
cryminal, you give freedom of expression
also to an offender, you will not give 1t to
the proprictor, Under the constitution 1f
a man was being sentenced to seven years’
rigorous 1mprisonment, he 1s entitled to
make a speech How can you say that
because a man has got some property and
owns a paper, he can be denied freedom
of expression? We all expected that a band
of editors would come up, who would be
able to stand up to the proprietors. In
the old days—I hope, Mr. Vice-Chairman,
you do not mund my going on for five
minutes more, I am generally very brief—
in  the old days we had men like Mr.
K. Natarajan of the Indian Soctal Reformer
who was an editor about the time I be-
came editor of 2 newspaper, or had been
an editor much before, he was asked to
edit the Indian Daily Mail which was run
by the Pettit family—one of the Petits
marned Mr Jmnah as you know, One
day he went to the office and found Mr,
Wilson of the Pioneer sitting in his room
at his table, and he asked him “How
are you here ?” He sad, “Mr. Pett
wanted me to come round and see the
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office” Immediately he tendered his
resignation I am very sorry to say that
editors who are editors of the so called big
newspapers do not have the courage to
stand up to the proprietor and say, ‘I
am not prepared to follow your policy, 1n
public interest I am prepared to tender my
resignation”” There1s no use blaming
capital alone. We journalists are not able
to face the proprietor because the
newspapers are paying such salaries that
we cannot get them elsewhere. Papers
Iike the Twmes of India or the Statesman
can pay Rs, 3,000 or Rs 5,000, and the
journalist would not be able to get an
alternative employment For that reason
a good deal of independence has been
sacrificed

I would like to go on to say that my
hon friend, Mr Jagat Narain, referred
to the question of small newspapers and
advertisements, My hon, friend, Mr. I, K,
Guyral, has taken up the portfolio of
Information and Broadcasting with a good
deal of enthusiasm and he 15 a man with
receptive mind f I may say so as a
semor person. He said the other day that
we believed 1n the freedom of the press
but not 1independence I would tell him
this as an old journalist that as far as the
independence of the Jjournalists s concerned
no independence can be forced by Govern-
ment. It must come from within. Unless
journahsts want to be independent no
Government can force them to be inde-
pendent, and I hope that in the name of
independence of the press he would do
nothing which will fetter the freedom of the
press, big or small, in this country. Big
newspapers—you handle them through the
Monopohies Commussion There are ways
of handling them. You can ask them to use
white newsprint, but do not say try to be
independent.

(Time bell rings )

One more pomnt, Sir, about advertise-
ments. There are small newspapers in this
country which are faced almost with
extinction on account of the bigger news-
papers of the country, and my paper 1s
one of the sufferers. ..

PANDIT S. S. N TANKHA (Uttar
Pradesh). Yours 1s a very old and big
newspaper.

SHRI A. D. MANI" In circulation by
the standards of the big newspapers 1t 1s
a small newspaper. Unless Government 1s
able to allot a bigger advertisement budget
and makes 1t a policy to give a greater
share of the advertisements to small
newspapers and reduce the advertisements,
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if possible, for the bigger newspapers—the
bigger newspaper can get it from the com-
mercial public—we people carnot go on
publishing our paper at Nagpur or Bhopal
or Lucknow. we will not be able to get
the commercial advertisements as the other
papers get. Unless he does that, all this
talk about supporting small and medium
newspapers on the part of the Govern-
ment is phoney.

I would like to reserve my comments
when the report of the Committee comes
here and there are marny other issues which
have got to be discussed. I would like to say
this that I hope that whatever happens
the next Press Council that you are going
to have would be of such a character as to
win our réspect. 1 can tell my hon. freind,
Mr. Gujral, that nobody bothers about the
Press Council of India; outside the Govern-
ment, the Information and Broadcasting
Ministry, nobody bothers, and 1 do not
want to show my hands somewhere and
say those gentlemen also do not bother.
Nobody bothers about your Press Gouncil.
He wants Rs. 3 lakhs. You take so much
money for other things, you take these
Rs. g lakhs also, and I give my most
reluctant consent to this Bill.

S JIR TR : IIAATEAL AT, 1967

3 fearae § 37 Usw qar ¥ 9 Fifad |

3 rarg § 9 1T I A R OF FHEY
g fay qar€ o fr 9@ 39 A &y
Fare 5 Su Fifee 3 @ FRAW § 3
oY g9 fegene A7 § 99F FIAW Fg;
qF qar & 1 X7 Fifas 1 qegwre wfufy
IR F g 39 fawfa # € s
S farfea s ff F fawrfod za% s=d
Y afea g st #7 3wA F1 ag fawar
g fe o fam amar § st faw ga ag
Ft & ==t g o ==t 3w am 3 fag
2 f& gwmfa # o=t o a6 g &
St AR Fifed F geem MY faeaft F
aw & fagagr o 1 gEdr sy famrfer
ff 37 9X feage & w48 faar |
ot id zafac @ of & @it e 3w
¥ o I N9 § 99 9T AWM F A W
qeffafaai w1 afgwrc ) o= 3 g9y §
fegema % foqd ot a8 a8 w@= §
AT Ffeq &1 @ § FIR 3T FT qq9 AG
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I AT T A FHIL 9T ST FHi
g e oty geesre minty it fawfar
wagemfy & Af fex W 7 fawfka s
AT IALNATAN RS+ 39 fawr-
foatt & s & o€ 7 g fowfent §
TF T 917 a8 €7 fE oy afen adfae
€ 39 &1 %9 atfaa § samar SR Trfga
IuF Boei § 37519 yAS WIARC |
afes g9 a9 F 94y § 20 foawr § 943
qAT AL ¢ | S9N I qr * WY fwrfaar
#F oA f5 faga Y 9 Sk ag@e
JgITT I H fawy oo a2
T A faar sat Arfgw w7 & AEwA
F fau g 1 AR A IR FgIEdr
& st arfge 1 fawEAt § oS gty
2T & AT 3T § N a9 FF y@A FA
A faar w78 § 98 a8t 11 Frfygu s
ST & AU B F@Ad F faag
wgfaaa ok mgraar fawdt  anfeg
z@ g *t fewifw saa gara #
ot N FfFA gw A WA OFT AR
faaar & fe 9 fowfod wrgel § qar Y
@ § AR gE  AraEr d T A AT
T3 UF AfERT Amar AR IEF AT
uw faq 3w &< fear M 1 € @
2 ag sigm 5 wfesr § o fawrfed
g ifaw 1 gwger afsfy g
g #Y A gi & femfad qgg w4/, o=
frarsgAgmanT ¥ I gl afl &
F=B) 7@ A 7 7 faIT FT WY §
gafrn & wgm & avwegw ety
#1 AEATIL TE gU uF 3 faw zw
FaT § w17 arfe 99 o) A E aF

Zq 99 IS & g6 ¥ 99 gO
gk Fo el ¥ oF gl qAa &
JSIAT | TS AT T ATH AT R
g fegea™ & #aT FO AIA W OF
dmE faad el § g swar #fag
g1 99 § $} 98 B A F AW I
AaN BT S A AT W FE <
FIGAT T WAL AT A A 2y
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[t g1 swanz]
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AR qIEt F vy fFar #9 § A oy
FIAE  FT AT FEA TET A8 AT AF FE
T £ A Fafeee 9@l ©oag aF
qeT a W § 5 g safaee o
2w ¥ FrgT ¥ gforma 4y § ok s
F AT AIY FT I JQHET AT AT & |
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) arteg aaf (ST wRw)  # aew
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F N AT FL FOAY § AT IAF 9
AR ATAT FVH ¢ | AfEd M X
AHTT K @S & FTEAT HF7 71 FIfw T
w1
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famt v 5@ auw 9w AN Frg gf o
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1960 § THT AW AT ¥R 9y AvQqT
FAME | AR AGAT 1951 %, fgg-
T BT ATHA & I A9 U7 |

o wiafag Wi : a9 W g9 Ger AE
gu A

i qIR AT AT FT I g0 F 97y
g grm, afew ol & e ga e
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fegearT ¥ R W) el & fow
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#ifrw #ifsq) far ff 77 @ 9 fes-
B FEGET F AR A F g @
fr 3o agfT @ 9, 8 @ A
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F am q¥ Far faew § I a1 ¥ Iwn
F® A1 Fgr | fegEm & e farg ok
AR F A I FAA 7 G1q e
7, ¥ feg aR qaawE & @ fawg
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A= greneTfa® T FY WIEAT G4 #7 <@
g 9T g & srax ¥ Pafoem o frg
F A9 "t wgfa 9@ s w7 SweA
FIT W §1 TG AT F AT &7
F &% grear oy fF ey e s 99 ax
ft F& T FfET T T AW wrd
SET AT A 9@ AN s WS §
IgH IR T F | NN

N waleg awt T W TR
HHIES |
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St gew ware : fege - H oqe #@y
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SHRIBANKA BEHARY DAS (Orissa) :
Mr. Vice-Chairmau, Sir, though I support
this Bill, because under the present cir-
cumstances thete is no meaning in oppo-
sing this Bill, I want fo remind the Minster
particularly of his speech when he moved
the motion for consideration of the Bill
that he accepted one of the amendments
of the Committee of Members of Parlia-
ment regarding the Press Council as to
make the term of Members and the Chair-
man co-terminous. But that was rot the
purpose of the recommendstion of the
Committee. The purpose was not to
just make it co-tetminous. The term of the
Chairman has already lapsed in July and
the term of the members will be lapsing
in the month of November. Therefore,
it would have been proper for the Minister
to see that the new Press Council comes
into existence in the month of November.
The purpose was not t» make it coter-
minus to defer both the Chairman’s
zppointment and also the appointment of
the members. 1 think both the Members
of the Press Council here will corroborate
that this was not the purpose.

SHRI BHUPESH GUPTA : We were
swindled and fooled. .

SHRI BANKA BEHARY DAS : Mr.
Vice-Chairman, though in the present
circumstances there is no other option
but to <upport this Bill, it was not the
contention of the Adwvisory Committee
of the Press Council. 1am not goirg into
that aspect in detail.

As regards the role of the Press Council
I am ertiiely in agreement with Mr.
Moni that the Press Council has not lived
up to the expectations that was in the minds
of onr countrymen when it was constitu-
ted. There were two okjectives. One
was the preservation of the freedom
of the press, and the second was to improve
the standard of journalism. The<e are
the two major oljectives for setting up
this Press Council. Iwill notgointodetails
because this is not the occasion. But
I want to point out heie that the preser-
vation of the freedom of the press consti-
tutes, to a greater extent, seeing to it that
the influence of Government, politicians—
I again say ‘politicians’—and foreign in-
fluence as well do not exist. Only then
the press can be free and independent.

I was astonished to hear that somebody
gave much more importance to monogoly,
with which I am entirely in agreement,
Some of them talked about forein in-
fluence but nobody has talked about tke
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influence of politicians on the piess.
I am again astounded to sey here that every
now and then Parliament, including my
friend, Mr. Bhupesh Gupta, is seized of
the matter whenever there is some criti-
cism of Parliament or Assemblies in the
press. I do not like that attitude Lecause
of Assemblies and Pailiament, which
consist of all importart political paities
and leaders of political parties, are guaran-
teed freedom from ettack from the press,
the press also expects that Parliament and
the Assemblies will also behave as they
expect. So let us not forget that—I am
a very small press man and a working jour-
nalist also, nota whole-timer now—tlere
is alwavs an attack from this side of the
politicians. Sometimes the Government
and the politicians comrbine together
because the politicians also become Minis-
ters and they try to see that the freedom of
the press is suppresced. I gave an nstance
in the House. During the communal
tiots in Orissa I had to point out four or
five times, and the Minister had to come
and accept that proposition, that the free-
dom of the press was suppressed when all
those telegrams were not allowed to come
here violating even the rules framred by the
British Governmert. The Minister,
when he was holding the portfolio of
Communicatiors, defenced the action
though at last he had to express regrets.
Therefore, sometimes roliticians’ ‘nterest
and the Government interest combine
together to see that the press does not enjoy
that much freedom as they should enjoy.

Mr. Vice-Chairrmran, Sir, in this connec”
tion I want to know how many Assemblie$
in this country have given this immunity
to the press people and the All India Radio
to publish fairly whatever is done on the
floor of the Asembly ir the country.
Whatever Mr. Rajnarain has said here
today, had he szid that in the Uttar Pradesh
Assembly, the Press people of Uttar Pra-
desh would not be able to publish it.
Rajnarainji may have that immunity,
according to the Constitution of India
to speak out his mind in the Uttar Pradesh
Assembly or Mr, Bhupesh Gupta in the
West Be 1ig1]l Assembly, no press of Bengal
or Uttar Pradesh will be able to publish
that because they do not enjov the free-
dom which the piess people of Delhi
enjov when they cover the proceedings of
Parliament. Is it not proper for all of us,
who talk so much of the freedom of the
press from the hands of the monopoly
to be alive to that situation when

[ RAJYA SABHA ]

(Amendment) Bill, 1969 3528

law of immunity so that the press at least
can faithfully reco-d and publish and in-
form the public of whatever happens on
the floor of the Assemblies. I think only,
two Assemblies, Maharashtra and Orissa
have passed this immunity law.

SHRI BHUPESH GUPTA : If they
did it faithfully, the Governments would
have been out of power.

SHRI BANKA BEHARY DAS : That
is a different thing. Suppose a defamatory
statement against Mr. Nijalingappa or
the Prime Minister is made in the Assembly
of West Bengal, though it might be hun-
dred per cent. true, the press of West
Bengal will never publish it because they
know . .

SHRI BHUPESH GUPTA : Why ?

That is the law of the land. Even if I
say Mr. Niyalingappa is a political
joker .

SHRI AKBAR ALI KHAN : Mr

Bhupesh Gupta must come to his seat

SHRI BANKA BEHARY DAS : If
in the West Bengal Assembly it is said
that he is a political joker or he has taken
so much money and bribe, as it was done
in the Lok Sabha only three d.ys back—
papers of Delhi published it because it
happened in Parliament and Parliament
has given that immunity to the press—no
Calcutta press will publish it because they
do not enjoy the immunity that is granted
by Parliament. Suppose Members of the
West Bengal Assembly tell on the floor
of the West Bengal Assembly that Mr,
Atulya Ghosh has taken so much money
or bribe from so and so, can they publish it?
They will never do that not even the New
Age because the New Age would then be
proceeded against under criminal procee-
dings because the West Bengal As embly
has not given that immunity to the press
of West Bengal to publish whatever happens
even if it is hundred per cent. correct.

Mr. Vice-Chairman, Sir, in this connec-
tion I want to point out one thing. I was
really shocked. Mr. Bhupe h Gupta and
Mr. Krishna Kant, my friends, were there
in the Press Council. They always talk
about monopolists. It is correct that they
should do that. But why did this Comm-
ittee not give as much attention to that
aspect? For the last two years we have
been raising our voice. Every year we
are finding this monopolist control over
the press increasing; it is not decreasing.
Combined circulation of the dailies owned

the Legislatures of India will pass this | by the common ownership units accounted
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for 4821 per cent. of the total circulation
in 1g67. The dailies owned by common
ownership units and located in metro-
politan cities like Delhi, Calcutta, Madras
and Bombay have g5-2 per cent. of the
total circulation of all metropolitan dailies.
And eight major units owning 30 dailies
control 67-3 per cent of the total circula-
tion of all metropolitan dailies. This is
the position in India after 22 years of
independence. If you see the Press Re-
gistrar’s Report, you will find that the units
in metropolitan cities are decreasing and
their hold over the readership is increasing.
So, the Government should have taken
into consideration the concentration that
is going on in this country in this field;
whether it should be referred to the Mono-
polies Commission or the Press Council
is immaterial; the Press Council, in my
opinion, should deal with it, because the
Monopolies Commission deals  with
economic concentration . And this merger
of papers and some units purchasing other
units, this tendency, should be completely
curbed in this country. I do not want to
say more because you have already rung
the bell .

SHRI DAHYABHAI V. PATEL : You
are afraid of the monopoly papers and you
are not afraid of the Communist papers
But you will be left out and be nowhere,
if the Communist papers dominate.

SHRI BANKA BEHARY DAS : I agree
that Communist papers also may become
a monopoly. But anybody owning such
a large chain of newspapers will come under
the mischief of the law. That is my con-
tention.

SHRI DAHYABHAI V. PATEL : By
that time Mr. Bhupesh Gupta will be the
lawmaker.

SHRI BANKA BEHARY DAS : I do
not agree. I agree with Mr. T. N. Singh
that newspapers can never be nation-
alised because we have to get freedom from
Government control also. It is not a
question of producing wealth. It is a
question of producing information, corr-
ect information, and educating public
opinion.

SHRI LOKANATH MISRA : What

about Pravda and Izvestia?

SHRI DAHYABHAI V.PATEL : They
are going to decide who our President and
Vice-President are going to be.

SHRI BHUPESH GUPTA : The Press
Council does not apply there.
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SHRI ABID ALI : Sir, I must certain-
ly say, as any other honest man, that those
who talk .

SHRI M. N. KAUL : Do not act.

SHRI ABID ALI: . . . that the Cong-
ress gets preference in reporting in news
papers and Government gets more suppor
are themselves not speaking what they be-
lieve. And what is the fact? What is news-
paper reporting? The owner of the paper
may be sleeping on his cushion-bed. The
Editor may be more concerned with the
editorial So the reporting depends on the
person in charge of reports, and the Sub-
Editor, of whatever mentality or alignment
they may be, and the report will appear
accordingly in the newspapers in the mor-
ning.

Now, Sir, this Press Council came into
existence to build up a code of conduct for
newspapers and journalists in accordance
with high professional standards ; main-
tenance of high standards of public taste ;
to foster a due sense of both rights and
reponsiblities of citizenship and public
service among those who are engaged in the
profession of journalism ; to keep under
review such cases of assistance received by
any newspaper or news agency in India
from foreign sources as are referred to it
by the Central Government ; to provide
facilities for the proper education and train-
ing of persons in the profession of jour-
nalism ; and lastly to study the develop-
ments which may tend towards mono-
poly or concentration of ownership
of newspapers, including a study of
the ownership of the financial structures
of newspapers and, if necessary to suggest
remedies therefor. May 1 ask the hon.
Minister what his assessment is with regard
to the success of the working of this Coun-
cil judged from these standards? Parti-
cularly, how many cases did they refer to
the Press Council with regard to the
receiving of foreign money .

SHRI DAHYABHAI V. PATEL : He
is studying Goebbels.

SHRI ABID ALI: . . ., and with what
result? T hope he will be able to give
some satisfactory answer to this question

Now, the complaint is that Government
adverticemments are given to those who
support the Government. But why should
newspapers exist on Government adver-
tisements? Why should they not exist
on their own popularity and working?
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SHRI LOKANATH MISRA
Communist papers exist even without
advertisements because they have other
sources.

SHRI DAHYABHAI V. PATEL : They
do not sell ; they distribute.

SHRI ABID ALIT : Now, there are some
newspapers which are communal to the
extent that they publish the next day whatis
announced over Pakistan Radio, they are
anti-Indian and communal to that extent,
Then there are anti-national newspapers
and periodicals, weeklies and dailies, claim-
ing to be progressive ; there is “Peace and
Progress”, but which is nowhere near that.
And there is Radio China. All these items,
without any verification, without any ack-
nowledgment, appear, word for word, in
some newspapers here. You give news-
prints. There are newspapers which are
getting three times more newsprint than
their own press can print. And all
that goes in blackmarket. Now, there are
Communist papers which take your news-
prints, your advertisements, One Commu-
nist newspaper was given advertisements on
Ashoka Hotel, According to the Commu-
nists, Ashoka Hotel is ‘‘this posh, damned
thing”” But that is how our Government is
patronising the Communist papers. Then
about the New Age press. From where
did the New Age press come?

SHRI AKBAR ALI KHAN : That
is unfair. He is here.

SHRI ABID ALI : From where did it
come? The whole printing equipment wa$
presented to them by a foreign, Communist
country. Now all these matters should be
enquired into.

SHRI M. N. KAUL : Which one was
it?
SHRI ABID ALI : The New Age press.

SHRI M. N. KAUL : Which Commu-
nist country ?

SHRI ABID ALI : No, that will not
be proper. It is not Russia.

SHRI BHUPESH GUPTA
is he speaking?

SHRI ABID ALI : One weekly went
on for years together publishing obscene
things and existing on blackmail, and
Government could not do anything.
Why is this helplessness? Anti-national,
anti-social and communal weeklies and
dailies are flourishing, and here friends
come and abuse this Government for not
managing things in such a way that every-
thing that they want is published in the
newspapers. Even over All India Radio,—
here was an itemn—perhaps it was the 15th

What
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of July—in the 1-30 p.m. English news
hulletin which  described how a dead
person came to life because of Mao’s
sayings. The moment people went there
and recited something ahout Mao’s say-
ings, the dead man came to life. This
is from All India Radio; Now, what is
this going on in our country? What comes
in the way of the Minister stopping at
least advertisements to newspapers which
are anti-national, communal or anti-
social ? At least to that extent, you will
be able to manage things without going
to the Council, without going to the
court or without going to anybody. And
ifitis a fact—I do not  accept it—that
because of Government advertisements
these papers are thriving, then you will
be achieving a  big objective by stopping
your advertisements to such papers.
Now, why should the Government be
so much hesitant? Is it not your policy
that there should be secularism in this
country, If that is true, if you are honest
about it, then, tell me as to what comes
in your way to stop these comfnunal papers ?
Of course, you are an Indian, you are
a good Indian. I take it that all the
Ministers are good Indians. There are
so many papers and there are so many
weeklies which have been staited on the
border arcas which go to the extent of
saying that the Chinese are coming here as
your brothers in order to liberate you from
this torture, to liberate the people whom
Delhi is treating as slaves. Can you not
stop that type of reporting? If the Press
Council has not been able to perform its
functions properly, what comes in your
way in making it effective ? There are many
objectives for which the Press Council was
established and I have quoted a few
objectives from amongst them. If the
Press Council has not been able to function
effectively and properly, if it has not been
able to achieve its ohjectives, then there
is something wrong somewhere either in
its formation or in the standards laid down
for the personnel of the Press Council,
which the honourable Minister should
tell me.

Then there is the talk of monopoly,
s0 much of monopoly, monopoly every-
where. Of course, I can understand my
friend, Mr. Krishan Kant, talking of mono-
poly. He is sincere about it. I like him,
He is an affectionate friend of mine. But
[ cannot understand this communist talk of
monopoly. What about “Pravda”? What
about ““Izvestia”? They are all exicting
and their reply is that they have no Press
Council in Russia. That is an interesting
answer. Of course, the Press Council
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1s not there But who will establish a Press
Council there? It 13 a complete monopoly.
It 1s a Government-owned press Not
one man can say a2 word aganstit There
they cannot say a word about the require-
ments of ciizenship and the citizens are
not loved and liked by the Government
And such pcople coming and telling mn
our country, “In your country you talk
ot democracy, but your country 1s all going
the monopolisticway You are encouraging
monopohists” 1s something very strange
Of course, I do not like monopoly and
do not want 1t to exist But where 15 the
monopoly?  Everything depends on the
reporting and the reporter, on the sub-
editor sitting in his office at the time of
editing the news  Our friends that side
are complamng that their things are
not going into the press Honestly, should
we behieve this? 1 know that 1 also read
newspapers 1 know what things they
say, how much of it 1s reported, etc  They
reply to the pomnts I have raiced Therr
replies do come in the papers whereas
my name and the points I have raiced do
not appear in the newspapers And 1t 1s,
of course, unfortunate that in this country
the Congress has not got even one news-

paper, Formerly, during the period of
freedom struggle, al’these newspapers
were  supporting  our struggle—our

struggle meant the national struggle for
independence  After independence every
party, even the smallest party having
a ndiculously small membershup, has
got a newspaper or a weekely of1ts  own
We have not got anything of that sort
We  have not got any newspaper  That
1s  our msfortune And all that
comes 1n these newspapers 1s one-sided
reporting  News about the Congressmen
the Congress popularity, the Congress
progress, the Congress success, all that 1s
suppressed. And when I ask them they say,
‘Well, thc Congress success 13 no news
Only the Congress defeat 1s news >’ that 1s
what thev say, ““The Congress defeat 1s
news >’ That 1s what they (laim Therefore
they do not want to give the Congress any
importance.

SHRI S S MARISWAMY Dog
biting a man 15 not news Man biting a
dog 15 news

SHRI ABID ALl Sometim~ back Mr
Rajnarain was saying that he go. that much
but I got only this much (Tume bell ring )

All nght, Sir T conclude
Thank you
sfy Ao Fo ANFA®T (HET FAT)

IAAITETET HEIed, EUNT & T W
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WEA & AEAEFAT ST AT & q9 ar
qg qrdr @A & AR 9 a1 feoqofy
A& AT q9 98 AT g | TH 9%
g 99 3 fad & g3g 7 O 7 Har
feoqoft g9 & @ g A wgw ar
afeaw 9 frar o e &g faw &
39 & 9T AqT5 & | a1 § 9g a7 qus
TR qT @ g & 97 F a faawa o
for ag ST g SO gE SER g a0
# fau sfeqg &M ¥ VW SRS
% faoa arw< g A8y fFar S gshar 97|
| A Fadr | F9 & fau wew g
Wﬁﬁa’gl7ﬁﬂ3’ﬁ1967ﬁa'?ﬁ’
1 AR IqFT 1 WE 1967 F1 9T Fadre
T FIAT A | qA qEr arE FT 0av
g fs frg gag fole wega v
A AT & WA & fF R 3o A
A, §B AGAET T AL F A
# g g Suftad frar a1 5 o afufa
TS gEE (o § S FRI A9 € A
¥ oar @2 afeT g @ fF oadw
AT E F7 G717 917 g1 LT 9T aY TR 50
g &1 1% a9 geq & a8 a1 99
go F1 arfEdr fa o war ar gEw 3
for = wF anfedw I &% faur ok
Iq wnfew & gra 7 919 &0 T )
{ AT qeeT o 9 S & 9T &
ggwd g 5 zaw dW1 #1 oFewma
Iufeyq fFar sm g 1 98 S A §EA
¥ o 98 o Wr g F A7 F7 avew A4
fagmmss fFar or w@T &1 e &l
FT THT G g1 QT 97 al FAA e
FT FTAFTA TTC47 A9 TF TETAT AT qHAT
a7 T a9 aF FI5 AT qGEIT FET
ot &1 ag FT 97 GHar 91 T qE W
T FA T AT ML, T 9T WAY A

1$‘r§smsr G TTAT

l

A ¥ IqaEr ST oot B & a1

' zw faw ¥ a W AfuF  amEerRar T8y

¥ afee o= 4% T & 9T F ufu-
FTU I A 70 AUSHE faa # AT
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[0 a10 To AATATT |
W gagETn feR 3@ #fed &
g99 § s {7y, a7 7 off =9 HF@C ¥
W ISAT AT GHAAT § |

79 fae & g9 § A9F  THETC AT TAC
79§59 ¥ g2 A qH I9 A9 F KA
ST gul fF & @F F WO g a0
4 7z Fmw w1 o e fE oy
WA frg frg TETR F GETATRSE T
§1 4 fom o 9% 9gAT g 969 § AR
TTH 3R 4 feemi A aier Sgan |

W ¥ 92N A 0¥ o AT §
T sewg A s W & 8,
SEw foe fasg § & F 1 TR TFR
¥ gararead ¥ & o fRdr 9 B faor
faareara #1 fom gu € iR 99 fa=m=-
qTT T A ATY 9T FTT TAR FA D
A &g Y AT @HT T A 0T
T TAR AW E W IgF T AW F
fag FdacAd E ) goOE o fmax
¥ sqare § fomer  SEaT F1 8 wWE
WAT 1 50 qE F A@Ard FFUAY
TSI T TS Y TEAT & S A &
Feal #1 {1 AT @ E 1 IR
fret ware FY favar TG @A § R fad
SFAA FIEH TIATIAT T FARE

ot w7 § sifew R fomer F weeaqu
HGE GHAAT § T TH T F I@EA
£ W waa ®7 ¥ faaw FW oaw §)
W ¥ FB yEAT  OF fa=rmra &
faararg & qWYA FH AT @) 8
g, affr zad faar #37 A F1€ 9 W@
2 AfF T A ¥ W oEE €
Ao 3w #1 IAfA F fAC A Y AT
f gu § ok 9% MU ge WA A
gatt w7 & fod da £ ar WA
F1 Haas 98 & &5 areqa § F@r 9@ @
zo e & o Sfease fafss arer s
g T I St @ few A gmar
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&, 978 w9 § Al TAw A ¥ gway
famr # & w1 aravwar @ 2
R s fw #% surer fow w9 9
;amaéénugmq@%ﬁﬁarfm
FHTATE ST 98 3 #i o §, SRt
qF SAHT AU FT g, WIOOR
FT qATR g, IGH FIS qEeIdr AQr ATS
g

TR ATH feuT us §e1 gumaed
g fooa sy o@ral w99 FT usafewde
ST g1 & | 4 Al o g d e
T &7 ¥ st dar 2 afEw od
JGATT H 50, 60 HIT T8 AT IHY qaar
FT HIE GETAR AT 9 Al SO&T AT
faegar fam o) 7= o § g
ar go 7 @ 9 & awwy faes
ST g 73T 97 A1 49 ¥@T fF 99w uw
AT 99 Hie fFwar oy o971 99 ¥ &
&A1 g% I | IS 918 1896,97 FT FA
grn o1 T 99 awg 9w sma § ag fon
gmar & a1 wgawm wwm d fr
ZH ATITET 30 @ ¥ o d%a g 9w a
¥ foos  wfqarfed v ) 99 78 s
forat a1 fF gwa St Tog gt o aifug
fFrg ag T JeER & FIR ax wf
frar &, & el & vig @i &% 377 9%
[T G 9 € SR gH I 9% ¥ qea
F W 9% fgrgea # e f6 ga € o
7g Tadaar avell e A § 9y ara
FFarg g | at ag faue fom “arer e
gfear” & 9et & 70 AT aEA WA 27
%, ag “TrEem A ifsar” s gur uw
[T FAER 99 FEAAr & | g S
T THIT AT AV & TEHT Faq A&7 HIH
g fF frdt 7 fFlY &= & sroeT smaETg
AT | T@ THF & q9AF A0 q7RY
sgae & oy faar + #r gwer
FIE AEAEHAT TEI 8 | AT gEA A
F ot FgaAr g § gaFr A Fear w99
T FIS  HTATAFAT TGT & | Tq TEHH §
7 sarar fase & Fgar A8 WifF a9

(Amenament Bill, 1969)




3537

Press Council

oIST 97 F9 & | 999 garq a1 3fease
AR 9 T ST § IR | AR
aread ¥ J9r fF 77 Fgr fF ST
FY E AT gF TR F FC AT Tl
ot fordt 3w &Y owfa & fag qursTe gay
F TFIEAT 9T W@ g | 9T Ay ey
& 9 & gfgae & v goad
agea &1 fomr o, afew R e &
e w1 A fawr g 1 gt gigwum
¥ qrggrR, gugE a1 R a| @y
FIE o TE1 four M 1w F s}
ITad FTAH @A &7 AT TFw AfFR
F1 wAIAT T @A FT gAY 9T AV
2 | TEHET AW FET gL TF T F4A
g R =@ AfursTe 7 grew S sEa
AITEE & | g 4g @ § F #E A
qY A oY § 9 I e F g F
fag wmam saERE At g | e gar
TF A 955 7 Fg0 6 /@ IR
TH AHTC AT AT & 9 R q A A
ag 9 gHTEIE qat # fora | 3w Ay
g TS | A FEAT AR W g qg
g fF s w1 g9 aw famar g o sas
fa=me 7 ag a1q @gt § Sk ag dfeww
TEE, o IR FAE STTEy AT A
i ag SIoeT Sa Y TUSE ®9 & 99 F qra
T@ g% | qAY gAY | F fqum & fao-
{7 F9 FH ¥ AT & g qg F
AT gl § | 33 F S geay g, o
AEEETAE 3T g, S e q srser
TET FGT | AfHT 9 9241 & o I g
97 IUFHT THAT  FIA FT T T F27
F “ERY” amE gEER 9@ F e @
UF AT SOF! v F4 FT AT HqeF
g3 & wrEw o fegr iR Sy st qar
R % 98 AR 9w R F I AW
AR am wRed
g T AW agr 9% foar @y 9r) S99
o1q &7 faumT AlE & R 9w fquw @
Y EaEar & TS § I W T A9
@l T Al T qud T g 6 guwl
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1 qfeorm g1 & gamar g 5 frew
a9g 99 7 faa smar a1 iR 39 qwg 5
faarz gom ar SEFT et A% 1€ g AT
foeer T 1 9g Fer T A R N Aifaw
7 afen swfasew s =g & o9
EAA g | Tg 7 A wrgan g e
9 19 fraq @Y g S9% gX uE @ &
sfafafica se@ 3 T ¥ v =02
AR AaaaT g B sw0 &1 7@ T @
gEAT | THY F G G § ag W7 Fg
Tt g fF a9 9a ¥ S 3eeS N
g a9 Irer F1 WHMOEr g, oEr 99
g 7@ FA afgg | A #T O
I T AT EAGT AGT aWT AT |
99 Fifga zfedle faa F37 ardT gear
gHT ITfET | v g grn f afe dew
FEIT F AT T IHHT TS7 WM, AT G
A a9 F ART AN SATRT IgF A AR
g a9 w7 FIE AR IAN TG QT
IgF FT 99 Ffaa & faorr &1 @@y
ARGER

AT 9gT T & | F- & g T
a1 A1 99§ I g FEN ATEAT
g B e welt oft @@ qw #1 &
FLA R T T & AT H A AR
foF ST T CEEEUT FA & T AT AT
AUET F UFIUA FT AN qifgeH
foar & Sa aF T wegR Wad /i v
ot orfawd & Sawt AT F FT 3T
FINTT 1 3T TEAT & 99§ AT T
FE FT g |

SHRI G. A APPAN (Tamil Nadu):
It behoves me to support the Press Coun-
cil (Amendment) Bill, 1969 Tam really
very happy to see the very sahent features
ot the duties and functions assigned to
the Press Council I see here that the
Press Council consists of a Chairman and
25 Members on the Council Everywhere
1 have been seeing that though there :s a
provision 1n the Constitution to provide
reservation for the Scheduled Castes and
the Secheduled Tribes to the extent of
16 to 20 per cent 1 wonder if there 1s
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any member from the Scheduled Castes on
the Press Council. I do not think anybody
will say that we do not have any person
who is equal to this task and who is capable
of discharging the functions that might
be assigned to this Council. That being
the case, I do not know why there is not
even a single Member of this Community
on this Council. Furthermore it does not
provide any reservation in the jobs also.
Whenever such enactments are being
passed by the Legislatures and by the
Patliament, I do not find the salient feature
of reservation in regard to appointments
to the Committees. There are any num-
ber of committees in the Government and
in the Public sector under various nomen-
clatures like Boards, Council, Confere-
nces, etc. But here I really wonder
whether the members of this Council
do really discharge the functions enshrined
under ‘Duties and functions’. The duties
and functions referred to are :

‘‘(a) to help the newspapers to main-
tain their independence;

(b) to build up a code of conduct for
newspapers and journalists in accor-
dance with high professional standards;

(c) to ensure on the part of news-
papers and journalists the maintenance
of high standards of public taste and
foster a due sense of both the rights
and responsibilities of citizenship”.

Let me tell this House and the nation that
the Press is the eye and the conscience-
keeper of any society, of any Government.
People even begin to question the validity
of the Press Council and journalists. They
will have to be given complete freedom
to express their views and opinions without
any fear or favour. I have been seeing
that a number of papers or journalists
begin to only attack certain people
who hold opposite views. I think the
Press Council should take a keen interest
to see that such nasty and absurd obser-
vations are prevented from the various
journals. I also see that a number of
Government advertisements are given only
to certain papers. I may say that we
have also journals like ‘Murasoli’ and
‘Nam Nadu’. We do not get any adver-
tisements. I do not know why our papers
should be discriminated against from getting
such Governments and only those papers
get which curry the favour of the Govern-
ment in some way or the other get Govern-
ment advertisements. Finally, I say that
the Press Council hereafter should consist
of at least 4 members from the Scheduled
Castes and Scheduled Tribes and there
should be sufficient representation for the
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Scheduled Castes and the Scheduled
Tribes in the various appointments also,
in every category, not only in the lower
ranks, but in every category. The first
chance should be given to these commu-
nities,

SHRII. K. GUJRAL : Sir, I am gratefu?
to this House that, although this Bill
in its very small form is a very simple one
and although it is simply extending the
term of the office of the Chairman and
the members of the Press Council and mak-
ing one co-terminous with the other, this
Bill was able to excite such a lively debate
as we witnessed today.

I am one with most of the Members
who have been kind to express their views
about the freedom of the press and there
can be no two opinions in this regard
today. As I said in the beginning, free-
dom of the Press is enshrined in our Con-
stitution, and so far as this Government is
concerned, as I said earlier, it is not a
question of policy for us; it is a question
of commitment for us. We stapd commi-
tted to thefact that freedom of the Press
is a part and parcel of democracy and both
ot these have to continue to exist together
if either of these institutions has to survive.
There can be no parliamentary type of
democracy if the Press is not free.

Mr. Vice-Chairman, my friends have
mentioned and referred to my speech
to the Standing Committee of the All-India
News Editors’ Conference, and some
quotations have becen given from my
speech there to the effect that I had said
there that our Fress is free but not inde-
pendent. Sir, this was not my own quo-
tation. I had quoted it from one of the
utterances of the President of the All-India
News Editors’ Conference. And for the
benefit of friends sitting here I will quote
again, and the quotation is :

“I venture to suggest that our Press
may be free, but it is not independent.”

It was in this sense that I adduced it,
and I am glad that the President of the
All-India News Editors’ Conference has
gone a step further and said :

““Spiritual values have been displaced
by cross commercial considerations,
which is also partly responsible for the
lack of enterprisc and purpose fulness
in the editorial and news policy and con-
tent eof mnewspapers.’”

And since these utterances wer e very interes-
ting, I want also to draw your attention
to another quotation from the President
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of the All-India News Editors’ Conference. ‘

He has said : ]

_ “For the healthy growth of the Press
independence of the editor is as vital
asfreedom of the Pressis to democracy.”

" It is this question, Sir, which is the basic
question, whether in today’s Press editors
are frec or not, because it was in the editor
symbolising the essence of the Press that
the freedom of the Press was ever thought
of. This democracy of ours and before
us those other democracies, which guaran-
teed the freedom of the Press, they were
basically motivated by the fact that an
honest fighting person, wedded to the
basic values of a nation, wedded to the
basic culture of a nation, wedded to the
basic aspirations of the people should be
allowed the freedom to say whatever he
hked. And he did so. And I must say
Sir, in the good old days our press might
not have been as efficient astoday its dis-
play might not have been as good as today,

[ 11 AUG, 1969 ]

its production values might not have been
as good as today, but then Sir these were
all compensated for by those bold editori-
als those fearless editorials, the editorials
which inspired the nation, those editorials
which put in us the fire to fight for our
freedom. It was in that spirit and 1t
was following the steps of those great edi-
tors that the Fathers of our Constitution
-decided that the freedom of the Press in
this country shall be preserved. But
very unfortunately Sir, as time passed,
we faced a crisis, and that crisis was the
crisis of communication as running a
press became more expensive. As tech-
nology grew, as a part of the growth of
technology—a technology which is good
in many respects—the production of press
became expensive and as the product of
newspapers became expensive, the money

i their mouthpicces are also upset.

bags came in, and when unfortunately
the money bags came in some friends,
unfortunately, started thinking that the
freedom of the Press was synonymous with
the freedom of the owner of the press,
Now these are two basically different
things. Therefore, when my friend, Mr.
Lokanath Misra feels concerned about
the freedom of the press, I hope he is not
trying to project the basic commitment
of his party to the owners of the press, to
the money bags and the big guns of the
press whose very freedom his party is
very keen about, and when his party
stands committed to the laisse-faire policy
such a policy, naturally, projects itself
in this sphere also. Let me tell him—
and it is not to oblige him but to oblige
my own conscience—that this Government
as no intention whatscever of nationa- |

(Amendment) Bill, 1969 3542
lising the press. We have committed
ourselves and we stand committed to the
freedom of the press. I'reedom of the
press is an article of faith with us. To
many friends it may be an article of
convenience and, therefore, compared to
them, not only do I have to say today but
those who preccded me not only in office
but also in this great organisation of ours,
to which we are proud to belong, have
to say that we have always committed
overselves to the basic values. Unfor-
tunately, some friends get agitated from
time to time whenever we take steps to im-
plement our commitment to the people,
a commitment not made today but a
commitment which our fathers and our
forefathers of our freedom struggle had
made to the nation in every year of their
struggle for bringing about a more just
society, for bringing about a society in
which social justice shall be given to the
people, and when we are trying to imple-
ment the commitment by taking these
minor steps, some friends are upset, and
And
not only is my friend, Mr. Lokanath
Misra, upset, as bank nationalisation
has been done; all those papers, which
represent his way of thinking, are also
upset by such bank nationalisation. I
would not have minded their being upset
also. 1 would not have minded if an
editor, whom I respect,—and I respect all
the editors—in his own freedom, had
opposed this. I would have respected
him in that cases. But I really feel sorry
when an editor starts writing and projec-
ting the views of the owner of the paper.

My friend, Mr. Abid Ali, is unable to
understand how money bags interfere. He
is too innocent in his understanding of
the working of the press, and if he under-
stood the working of the press, he would
have known how the big money inter-
feres.

Sir, this is not a concern which I am
expressing today. This concern has been
expressed from time to time and again
and again. And even when the Press
Commission sat and deliberated on this
they also addressed themselves to this
situation, to the position which was bother-
ing them, and I am quoting from para-
graph 6go of the Press Commission’s
Report.

“Interests of the owner—Such inter-
ference with professional standards is
most objectinnable when it arises from
financial and economic interests of the
proprictor. These interests may be
divided into two categories; the first
is the hope of greater profits from the
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newspaper itself, and the second is the
expectation of advantage to the other
financial interests of the proprietor’’.

This is the basic issue that we are faced
with. Also, Sir, the Press Commission’s
Report proceeds further and in pagragraph
693 it says :

“Regimentation of news and views.—
Having granted the owner the right to
express his opinion in the newspaper,
we must also stress the fact that diver-
sity in the expression of opinion is the
very essence of freedom of
expression.”

Sir, this is the issue and it is the real
issue before the nation today, and if
people are feeling concerned that demo-
cracy is in danger sometimes, let me
repeat it and say it that deomocracy
is in danger not in the hands of those
who practise  democracy in  this
House and in the other House,
but it is in danger in the hands of those
who have got the anxiety to use their
freedom as their licence. My friends
sitting on the other side have sometimes
accused the Prime Minister that she is
trying to become a dictator, but those
very friends forget that, after the bank
nationalisation Bill had been passed by the
other House and this House, they had—
if I may use a strong word—the audacity
of signing a letter addressed to the Pre-
sident urging that he should withhold
assent to the Bill. Sir, is this the parlia-
mentary democracy that we are trying
to build up in this country that, when
both the Houses of Parliament, elected by
the people and enjoying the confidence
of the people, in their wisdom, had passed
a Bill, that Bill should be withheld the assent
of the President? But that is what these
friends pleaded for in their letter to the
President.  And they here speak in the
name of democracy. When we are try-
ing to take over the 14 banks and use
that as an instrument of social justice
they tell us that we are becoming dictato-
rial and we are anti-freedom. I would
challenge each one of them to face election
on this issue and then decide with whom
the people are. They try to make a joke
of the issue when the Prime Minister said
that the people are with her on this issue.
They come and tell us, no, the people
are not with her but the people are with
Directors of 14 Banks who decide to usurp

75 per cent of the bank deposits for their | cry should now,

own use. They think that the people
are with them. Let them go to any strect
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in the country; let them go to any bazar
of this country; let them meet and face
the people and then they would realise
with whom the people are. Sir, the
people today have realised that for
22 years although this country developed,
although this country built itself, although
this country progressed a lot, social justice
has still to be dispensed and therefore
when a small measure towards this is
being taken, unfortunately there are friends
on my side also who are very unhappy
about it but I can tell you that real and
true democracy will come to this country
and to our people only if these two Houses
remain attuned to the feelings of the peo-
ple and to their aspirations.

Now, accusation has also been made
that through the advertising policy Go-
vernment is perhaps trying to limit the
freedom of the Press. I would only say
this thing that under the Press Council
Act any newspaper which has reason to
believe that the deal of the Government
in advertising has been such as to coerce
the neswpaper to toe the Government line
can complain to the Press Council under
section 12(2). Under this section such a
complaint is possible 1o be made and this
power has been made use of by many
papers also. 1 would only say this thing
that the Gouncil has received three com-
plaints so far out of which two have been
examined and disposed of and one is
pending. In one of the cases that have
been decided the Punjab Government
restored the advertisement following a re-
ference from the Council. In another
complaint the Council expressed its dis-
pleasure at the Government action and
the Government concerned is the SVD
Government of Madhya Pradesh, You
see, Sir, that the Congress Government is
accused that we are withholding adver-
tisements for coercing the press to do
whatever we wish them to do but out of
the three complaints made to the Press
Council the two which have been decided
are against the Governments which my
friends there represent. I think if they
are so much concerned about the freedom
of the press they should go and tell their
Governments that they should not use
this method and that they should give
advertisements freely to all those papers
which are even opposed to their way of
thinking. Neither the Punjab Govern-
ment nor the SVD Government of Madhya
Pradesh was a Congress Government.
Therefore those who are loudest in their
I hope, look within if
I do not use a stronger expression that they
should hang their heads in shame.
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My friend Lala Jagat Naramn made a ' He hallowed the Chair here for many

strong powmnt that his paper which s oppo-
sed to Government did not get advertise-
ments and Lala Jagat Narainp has gone
at length to prove that his paper was
opposed to the policies of the Government
and was very critical I would only say
this that in appreciation of his services to
the press, in appreciation of the fact
that he was criticising the Government
freely we were pleased to increase the adver-
tisements from Rs 6ooo/- 1 1967-68
to Rs 15,000/- n 1968-69 This 15 how
the Government 1s trying to contain the
freedom of the Press by means of 1ts
advertisement poliwcy! (Interruptions) This
15 the prize you have got for opposing
the Government and therefore you should
now know that we are very much appre-
crative of opposiion to the Government

Sir, Mr. Lokanath Musra and his friends
are trying to make out that we have got
mixed with Commumsts {Interruptions)
I am not gomng to talk about that because
the Communist Party 18 represented here
and 1t 18 for them to defend themselves
but I would only hke toremind Mr
Lokanath Misra Shri Rajnarain and frie-
nds 1n Jana Sangh, Sir, your party, that in
the last three years since 1967, the coali-
tion Governments, the SVD Governments
with the Communists were not formed
by the Congress anywhere and I do not
know why at that stage these people and
these friends never thought that freedom
was 1 danger, that democracy was in
danger But when bank nat onalisation
1s passed by this House and 1if the Commu-
wists also think that 1t should be passed,
then democracy 1s immediately in danger
Yes, Sir, democracy 1s in danger only
for those whose vested intcrests have been
touched When Mr Lokanath Misra
was having political honeymoon with
them, when he compromised with them
m his enthusiasm for anti-Congress Go-
vernments today if we are taking eco-
nomic steps to dispense social justice he
should really understand that his pro-
paganda 1s baseless and that he 1s trymng
to mislead the people of this country
through 1s own mouthpieces The only
thing that I would like to say today s
that this nation his now trymng to gwve an
economic content to 1ts pohitical democracy
That 1s why you find a new set-up of alli-
ances

Sir, 1n 1967 also we had a presidential
election and n that presidential clection
we had put that person as Congress nomi-
nee Lo whose memory we all bow our head
mn respect  The hke of Dr Zakir Husain
w11l seldom walk on the face of this earth.

|
|

vears but, Sir, who opposed him then?
Not the Congress, Mr Lokanath Misra
opposed him, Mr Rajnaram opposed
him, the Jana Sangh opposed him, the
Communists opposed him At that stage
democracy was not in danger  Democracy
1s now 1n danger only because of bank
nationalisation

SHRI RAJNARAIN You are mistaken

SHRI I K GUJRAL I would
they have realised one thing after
Zakir Husain’s election

| TIFATOEN ¢ SR AT AL IGH AT
oTed & a1 AT F7 Ae faerady, fearwy
& fam g

SHRII K GUJRAL The main thing
that I am trying to say basically 1s that
I am glad that at least the Jana Sangh
and the Swatantra Party have appreciated
and realised that the Congress Party has
the capacity to put up good candidates
for presidenual elecuon and now they
are supporting our candidate I am grate-
ful to them that after making a mistake
at the time of the election of Dr Zakir
Husamn they are not repeating it agamn

say
Dr

Sir, a pomnt has been made by Shri
Rajnarain about irresponsible journalism
and he has taken quite a bit of time 1n
trying to sav that the Organiser has put up a
news about the Prime Minmister Sir, I
have always learnt to look upon Organtser
if not officially but 1n content as a mouth-
piece of the Jana Sangh and I have been
hoping that as this party 15 becoming
more responstble 1 our national Lfe
their news papers will also become more
responsible but 1t 15 very unfortunate
that this paper particularly continues
time and again to use the forum and the
freedom of the Press to musrepresent facts
and even make fale allegations 1 am
grateful to Mr. Rajnarain that hc has
given me this opportumity to talk about
this particular news relating to the Prime
Minister

| TRAIES : gw a@r Wi, gu #;¥
Eifay weg FLT G |

5 P.M,

SHRI I K GUJRAL Sir, I am, in
a way, glad that the hon Member, Shri
Rajnarain, made mention of the Orgamser
report although he did so 1n his characte-
ristic style of making nsinuauons T
have made enquiries The fact 13 that a
consignment of gift-medicines of various
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kinds has been received from scme Itahan
donors This follows a recent wvisit to
India by a few of them, when they felt
moved at the proverty and want in some of
our villages They have sent these, me-
dicines for use to prowvide free medical
relief to the poor and needy The un-
sohated  gift consignment of g0 kgs was
brought by Air-India It 1s lying with the
customs authoriues m the Customs House
It has not so far been taken out from there
The ntention 18 to send the medicines
directly to the Red Cross or some other
suttable charitable orgamisation mn the
field of medical rehef I'me 15 perhaps
being taken by customs because the papers
and the literature about the medicines
are all i Italian and are bang translated
The consignment was addressed to Shri-
mat: Soma Gandhi for the only reason that
the Italian donors were acquamnted with
her The normal law and rules of customs
will apply as for such gift-medicines

s\ srifag sl ¢ 9T |/

SHRI AKBAR ALI KHAN
should apologise

=\ ARy : SH, a8 T@E qEa
79 #g @ § fr mwr 7 ) st
F 1 gavar fawer 39F gud a7 T, w9d
WERT F FFEy NTH fFn R IR o
F EEEW FL GFAT g qg w1, al
ARV LS U A i HEC ML E O
gferm s Fo arfea fF ogww sEav
fam ww s Ew, s g, =
“grtarga?”’ & ufeax @1 e fomwT
ey CARAET ¥ g ST T |
fr qard 5 g ;=1 &, 7Y F a@sy ®
g FI ST WAl Ft AT HET FY AT TART
GT THTI FIAT AT AT W 7T &
o TAT &1 Al T TF AT FlE T FFAT
=ifegd f5 a9 S “amimree” § faepr
AR AT ) T HH AA F FTFT Ty
A B AAR TE g, FIfF 0F g a9y
A T THTE, A AT F 6T T AAY
g7, 4 IqF1 GIAAT Y AqRAT F R
qE I IT AT FT AT AT | TH
qa st ¥ fF FRr wwew g, dAr d)
yrzw fafeex & ar@ m@m ar 7@ Ty
Y qH FIE 79T ALV 8, FIX G TEY

He

[ RAJYA SABHA ]

( 4mendmenty Bill, 1969 3348

FEAT AEM {6 ST AT T FETR W7 AT
IS | G e AR A R R il
=Ted |

o srrfaw ol @ @I W T 2T
F faw Tome gre

s} IR ¢ ATfET ST ATEe, &I
FT 1T AT FA | W TATA &1 R IHA
EAFT TATH Fgad g1 Al W Fgd § [ gt
TR JE o gerd G qEa &
21

SHRI I K GUJRAL When 1 made a
statement about this news m the Organiser
I was hoping that Shi1 Rajnaramn would

Join me m condemning the Orgariser for
| irresponsible journalism and I am glad

that
= fréwm awt (95w 2W)  g@R 99

FT FIq 1 WY q¥ gAT g !

=) TR ¢ JF A A 9gF & FE
fear, ofvwm | vt s w e way A
F gT G @ & F &7 fF amaTeSe
# ufse &1 well A F9@ F g F7
F, GHH T F, IGHT g7 FAT =02y
ANTATEC ¥ 9 ga< fawet § aw S 2
:Wﬂ'sffa"r( YT AT & AY 98 @F qFT
o

i s awt: Fn W o a7 quE
REFAM I = W@ T oA
2P DA 9= AT gAY F A© A Wy
F1¢ faota wver wrfed

SHRII K GUJRAL When I make a
statement on the floor of the House, I

take full responsibility for 1t (Interruplions)
Let me fimsh

(

sfy TR . EIHe qY s fear
2, ofee & A% #1= & a¥ ¥, THAE &
a’r}ﬁ', %fm?f,ﬂg EEEEK:| ﬁmm,
fae, 4 R e wvar g fF om
TaHT fyaersr #9387 afew a7 amiArse
& gfeet =1 ger=a, AA W A g
FfF 97 WIAST A1 I, OH @A
TET )
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SHRI I. K GUJRAL . I have made a
statement and I have made that statement
with a full sense of responsibility as a
Member of this House and I expect this
courtesy from Members which I extend
to them My statement should be taken

as the last word compared to that of the
Member

SHRI RAJNARAIN  Let the Prime
Minister say Who are you? You are not
the representative of the Prime Minister

SHRII K GUJRAL I have delibera-
tely said 1t T had not said that this state-
ment had been made by any Member of
the House This has appeared in the Press
which 1 have called 1irresponsible, because
the statement 1s 1irresponsible and I am
surprised that some friends here get up as
if they had made that statement. I have
never made any such allegation that
anv Member has made the allegation

= mafeg Al 0 T e F71 A fu-
FIX UF ATE, A7 AT F7 a7 T Wl
ST g & AY gHTO rd iy AET mTY
ST gHAT |

=\ frde amt : STy AT & A Ay
sy = fem ?

s arfo o qwerw ¢ FfE AT
R & UW U TG | T 999 KA |

sl fa<sm mat : gar A &7 g S
oq § 5 ag wely 9 o7 faemm & .
frastagFgT e 39w ag a4 21...

s arfo Fo oI : faeEd A
My statement 1s very clear and I am on
record I am claiming this privilege as a

member of this house Asa Member
this house
) THRATTR @ W, @TEe ImE

FET | ATZE ATh eY g8 & f foeld
477 Y T F T T FIE qAT FAT TgT 97
78 7 arar ¢ 5 W g 9 wE @i
JEY FT AEG GIAT G | THH A4 feare-
Fza e, TR Feew feardde s,
Ty grzq fafaes #1 WX sEW, zaw
Y qIqA qTET FEA | T AT WL
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fraer e frzw w1 fyaaw #84
g F g e W wET
qE AEE qE A @I § | Feew F
ara fare agr AT ST FER &
fearTE & a13 & W3 UF ATH 8, ATHTHET
TET F o ®IE G, AT g™ Ty
A I [ qF gETT qarad HT AT
9T, A N Ag RN SF Y ST H
afeer & a9 1 Fg @ §, AT & 39T
g §1 FATE W ¥ AT ®X FEA
T OET | SH AR AES F F G 7Y
U FH AET B TE Y, AR AT AAA
q7 foF g/ FEET T=T

THE VICE-CHAIRMAN (SHRI D
THENGARI) Mr Gural, you continue

SHRI I K GUJRAL Reference has
been made here to the powers of the
Press Council  Now, Mr Rajnarain should
not get away with the impression that
his allegations are going unrefuted I am
deliberately passing on to the next pomt
because I have said what I have to say
I have said that as a Member of this
House Whenever a statement 1s made by
an outsider and by a Member of the
House, 1t 1s an established convention
that the statement of the Member 1s taken
as the last word.

SHRI RA_]NARAIN It 15 not for you.
RIT A W FF v i) qwad

FARAFE A W T Eﬁa‘gm
av B9 | AT |

SHRI I K. GUJRAL Having said
that, I am passing on to the next pomt
Reference has been made by many friends
to the powers of the Press Council It has
been said that the Press Council should
he given more powers to take action against
those papers which are held to be gulty
of various offences This 1ssue was also
examuned by the Committee of Members
of Parhament I have been able to get a
copy of their Report  They do not appar-
ently welcome the i1dea that the Press
Council should make recommendations
to the Government for switable action
against any particular newspaper Secon-
dly, the MPs Commttee did not support
the 1dea that the Press Counci should be
given more powers for imposing punish-
ment ..
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SHRI BHUPESH GUPTA - It 1s now
five o’clock He can continue later He
cannot have 1t that way.

s TATTEm ¢ ot @Y g9 dfew
T T

THE VICE-CHAIRMAN

(SHRI D.
THENGARI)

Kindly sit down
SHRI I. K. GUJRAL Therefore, the

Government 15 now examining the whole
question 1n the light of the recommenda-
tions of the Adwvisory Commuittee of the
Press Council They have also made a
mention of the problems of the smaller
papers I can only say at this stage that
they are causing concern to us, not because
they are smaller in size We have seen
that they command a very high percentage
of readership  We have made a tabulation
of figures of the small and medium-sized
newspapers Even in today’s context
they have a readership of about 60 to 65
per cent, compared to the other papers,
which are called metropolitan papers
But their difficulty still remains The
chain newspapers are there The aggres-
sion launched m smaller cities by the
chain newspapers 15 of some concern to
us and that 1s where the monopoly issue
comes m The Adwvisory Commuttee of
the Press Council, I understand, examined
this point also and in their report they have
thought it better to recommend to the
Government that this should not be referred
to the Monopolies Commussion  The study
of monopolies 1 the press should not be
referred to the Monopolies Commission,
but that 1t should be continued by the Press
Council 1tself I understand from the
report of the Press Counci, which was
placed on the Table of the House that
they would continuc with their study and
we hope that by the end of this year they
will be able to give their recommendations
on the subject I can only say this thing
that not only the Government but any
sane fieedom-loving Indian today 1s feeling
concerned about the growth of mono-
poly in the newspaper industry, because
the very essence of the freedom of the
Press gets defeated if these monopolies
are allowed to continue or buld
themselves That 1s why not only we
see that the smaller and the medium news-
papers should get support from us in the
advertisement programme which 15 bemng
increased but also we have given them
more support 1n the newsprint policy also
At the same time accordu g to the recom-
mendation of the Press Counal itself
the Government 1s seriously examining to
bring forward in the next session a Bill

[ RAJYA SABHA ]

l
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to set up a Newspaper Fmance Corpora-
tion so that when this Corporation 1s set
up at least some sort of rehef 15 given to
smaller and medmm newspapers.

There 15 only one more pomnt and
I have fiushed Friends from various
sides have expressed concern about the
foreign money m papers and n the Press
I can only say this thing that I am one with
them in this It will be a sad day for India,
its democracy, 1ts freedom of the Press,
if foreign 1nfluences, whether from Left
or from Right, whether from East orfrom
West, are allowed to penetrate into our
Press Therefore, whenever these things
come before us from time to time we do
feel concerned about 1t and we have under-
taken studies The names of some papers
have been menuoned, and as ycu would
know many umes questions have been
raised about those papers here also and I
have seen our record that the Finance
Minmstry has promised here that they
are looking nto 1t. If they are looking
into 1t, naturally it will be the Fimance
Ministry which can reply better than I
can on a specific issue, but generally spea-
king I can tell youit s not only that money
which direcily comes, there are indirect
foreign influences which are also trying te
penetrate into our journalism, and there
fore

S| TIHATO : FATEA & FIAL AT
g 1968 &, gT 11 Tava & 1968
FT FAE & [AWA  FTET FT | TH A0S
AT 19 W FT | AW AT 5T Fo
Fo WIE AT FT AITEL 1968 FT g |
e 7T T W g A Ol IF aEF
qar T WY R |

SHRI I K GUJRAL . The only thing
I vwould lke to say 1s, whether 1t 1s Parha-
ment or (Government or any Indian, 1t
will be a very sad day if we thought that
mfluence from outside of a particular
type 1s good or a particular type 1s bad
I am not tryirg to say that any foreign
influence 15 welcome 1 say any foreign
influence particularly backed by money,
directly or indirectly, causes us concern,
and because of this, and as I said in my
Budget speech in the other House, we
have undertaken a study, an annual study
as a part of the report of the Regstrar of
Newspapers, of the publications of the
foreign Embassies here  This information
for this year in one or two hnes I want to
share with this House because 1 think
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this is ope aspect which also should cause |
concern to Parliament. OQOut of 76 coun-
tries represented in India through diplo-
matic missions 24 published 103 periodicals
or publications in 1968 with a total cir-
culation of 12,71,295, out of which 11,635,776
were shared by the U.S.S.R. and the U.S.A.
Embassies in India. The former had 46
Jjournals with a circulation of 6,51,994 copies
and 44 papers, while 14 publications of the
latter out of a number of 15 had a circula-
tion of 5,13,781. The total circulation of
foreign mission publications in India incre-
ased by 39'1r per cent during the ten
years 1957—67. I think this is something of
which the Government and the House
have to take notice, because these figures
by themselves may not mean much but
if the House remembers that a circulation
of about 12 lakhs in reality represents
about 5.5 per cent circulation of all the
Indian newspapers and periodicals put
together, whether it is the U.S.S.R. or
the U.S.A. Embassy or any other Embassy
which is trying so widely to circulate their
newspapers and periodicals in India,
I think this is a matter of concern and
Government is also looking into this and |
trying to see how this can be prevented and
contained.

Before I sit down I must thank you and
the House for a lively debate, and the only
thing I can say is that I believe that the
Press Council has played a vital role
and the Press Council can still play a vital
role. Therefore, the only thing I can say
is that the number of complaints that are
referred to the Press Council from time to
time compare very favourably with the
number of complaints that have been
referred to its counterpart in England.
Yor instance, if my figures are correct,
and I am speaking from memory, I think
the number of complaints last year referred
to the Press Council was 73, and 1 under-
stand that in the Press Council in England
the number of complaints made to their
Press Council was much smaller than in
India. This may be an index that the
Press Council has considerable work, also
itis an index of the fact that there are many
more correctives needed for our press
to come in alliance with the policy of the
nation, in secularism, in democracy and
also in building up its society which is
socially just.

[ 11 AUG. 1969 ]

SHRI ABID ALI : The figures given
by the hon. Minister pertains to the perio-
dicals, etc. owned or circulated by the
Embassies themselves. But has he under-
taken or propose to undertake a study of
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the help, financial or otherwise, which
Embassies give to periodicals and news-
papers in this country through various
sources of theirs?

SHRI I. K. GUJRAL : I would only
draw your attention to a statement which
was made, I think, in this House also,
but I remember in the other House,
definitely, by the Home Minister sometime
back, where the Home Ministry had
undertaken a study of the infiltration of
foreign money in our political life and in
journalism. I hope they are laoking into it.

SHRI ABID ALI : About the price
page schedule...

SHRI I. K. GUJRAL : I would only
repeat what I had said here once that the
Government is now considering all the
aspects of the problem particularly because
the Diwakar Committee and also the Stan-
ding Group of the Labour Commission have
recommended that the price page sche-
dule should be brought into force because,
they think that this is a healthy measure to
build up small and medium neswpapers
and preserve their identity.

SHRIT.N.SINGH : Ithink the debate
may be continued tomorrow. Members
would like to hear Ganga Babu, he was
on the Press Council.

o wrateg gl ¢ a9 FACCEHAA !
A e ot ¥ gaw wuw & AW
T3 A W] F 9T wEY AL A &9
weder v ¢ fai wregwfa #1oF T
ey far g 59 ...

SHRI I. K. GUJRAL : Is he delivering
a speach at this stage?

o) wraferg amf : SOON FAT S A
&t snfe  Fo wwiw 9% Qfewr #
e 1

gemiegd (N T SAd) ¢
e 7 a9 J@ifsm

s wrfeg Fwl : g9 FARCEROT
FET ATGAT § | AT (Y Tg AT
3 fF 9 aewl ® faw a9 3 qwETq
Y g9 geel § geyfd &1 W A
F fog, e frar & % a8 Twag@a «
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[+ Arafag awi]

oo R faedes w1 %) o8 &9
sfewsfes 8, sommaifas 2, @6g
e St AR § o fFar o AR
Y AF AT ATEAT § R AT g
Tegafa & g afawc @ 5 9w ST
el & fa q @ oI A 99 9% gEme
L AT T 7R, faggce FC a1 7 F)
IR g AfuF § @ § qumar g 9
AR FT UGN FT TeE ¥ fea
W H9g qE AT |
{Interruptions)

SHRI I. K. GUJRAL : Rights and privi-
leges of the Rashtrapati are very well defined
In our constitution and I do not have to
repeat them, But surely it does not behove
any Member of this House or the other
House after the Bill has been passed by an
over“{helming majority that he should try
to think of undemocratic, extra-parliamen-

tary methods. I am using the word, extra-
‘parliamentary’,

THE VICE-CHAIRMAN (SHR D.
THENGARI) : No debate on this point,

M QIMI@N ;. FATT qIEE TH
A 2 fF uF FiedegmEe Srfae 2
Wl #EIT A @1 Fg FT FAT T FiEE-
TAUAN QIS & IEET AT Ay
g 3 A W R g% faguw o
JHHT AT A FET RO, FHqT qFoT
faor & aX ¥ Weie # § Ifaa @
HHAAT | AL 9T gfee ¥ S {vad &
WAT 9 Wl e T 949, 59 % 90 qx@we
9199 3 o1, 6 AT, 8 AT T qT
W@E AW A=A A 51 To U WaT T
I 9T A OFA F fag & seem Y
w1 g fewrkfes  w@T SEM AT S
ferimifeg . dadw coww ¥ that
would be most democratic, JFy 39T g=2°
F A F qrg 7 @y 97 5 g9 wem
& fagm®t &1 9 w7 a7 Wre, Jaer
FET &, I I TF@T T F)
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THE VICE.CHAIRMAN (SHRI D.
THENGARI) : The question is :

‘“That the Bill to be amend the Press
Councl Act, 1965, be taken into consi-
deration”,

T he motion was adopted,

STATEMENT BY MINISTER RE
WITHDRAWAL OF THE STRIKE
IN JUTE INDUSTRY

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B, R,
BHAGAT) : Mr, Vice-Chairman, Sir, as
the honourable Members are aware the
workers in the jute industry in West
Bengal went on indefinite strike on 4th
August 1969, to press certain demands, In
the statement I made in this house on the
s5th August, 1969, I made a reference to
the circumstances leading to the strike, In
view of the importance of the jute industry
to the national economy I also urged on the
House to impress on all concerned the
urgent need to place national interests
narrow points of view so that production
which had been interrupted could be re-
sumed without any loss of time, The
representatives of the workers and emplo-
yers responded to my appeal and agreed
to hold discussions with a view to reaching
a settlement for calling off the strike,

The negotiations between the represen-
tatives of the workers and employers were
conducted at New Delhi on 8th and gth
August under the Chairmanship of my
colleague, the Minister for Labour, Emplo-
yment and Rehabilitation, The Labour
Minister of West Bengal and 1 also pati-
cipated in the negotiations which were
conducted in a spirit of cordiality, mutual
understanding, and cooperation,

The Prime Minister gave interviews to
the representatives of Employers and
Workers : her talks with them helped to
focus attention of all concerned on wider
national interests.

As a result, T am glad to inform the House
that an agreement has been reached bet-
ween the representatives of the workers
and the Employers. 1 expect that this
Agreement will be ratified by the concer-
ned Association and Unions, and full pro-
duction will be resumed from tomorrow.

The terms on which the dispute has been
settled are :

1. The question of revision of wage
structure will be referred to a suitable



